
I)IRECTORATE(】ENERAL OF FOREIGN TRADE
(DES― II SECT10N)

RATIFIED ⅣIINUTES O「 THE NORMS COMMITTEE― II ⅣIEETING

NO。 11/81 DATED 22.08.2017 ACTUALLY HELD ON 19,09。2017

PIcasc Notc

(1)  170r information of cxportcrs,Norins Commhtcc― H handlcs aH cascs pertaining to

Axation/rati「lcation of norms ibrじ xpon PrOducts faHing under ITC(IIS)Chapter 72 to

76,78 to 80,85.Conllnunications in rcspcct of cascs/pcnaining to NC― II rnay bc sent to

cmail addrcss:nc2.d」 l筵

“

1lC・ in

(li) In ccrtain cascs thc dccision of the Norms Coinmittee refcrs to the Rccommcndations/
Obscrvations/1)crlcicncics rcccivcd frorn thc conccrncd 「́ cchnical Authority. Whcrcver

applicablc,a scanncd copy of such document has bccn placcd at the cnd ofthc Minutcs,

in running scrial orders. 
´
I｀hc conccrncd Arm/company may go through the samc and

rcspond accordi1181y.

(Hi)  Silllilarly, a scanncd copy of thc blank Standard I)crlcicncy Forlnat,which may ttnd a
rcibrcncc in N(〕 dccisions,has also becn attached in the cnd.′ I｀ his rnay also be refcrred to

by thc conccrncd Arm/company and may bc rcspondcd accordingly.

(iV) 
′
I｀hC Norins Committcc has takcn dccision only with rcspcct to tcchnical aspcct/wastagc

norin s. Vヽhilc rcdcclning thc applications, RAs should chcck that the applicant has

ib16Hcd a‖ rcquircmcnts as prcscribcd  in policy/proccdurc including those in Policy

Circulars No.50/2009-2014(RI]2010)datCd 28th Dcccmbcr, 2011, Policy Circular
No.14(RI〕 -2012/2009-1 43  datcd  4th  Fcbruary,  2013  and  O.M. No.
01/92/180/Ⅳlisc./AM.13/PC― V1/10 datcd 15.04.2014 or any other provisions under

FTP/HBP ibrI〕 OI)C.

′
Fhe ⅣIccting lヽ o. l1/81 dated 22.08.2017 of Norrns Corninittec― I1lbr the year 2017-18

、vas actua‖ y hcld on 19.09.2017 undcr thc Chairnlanship ol)Shri Jalkant Singh, Additional

I)ircctor Gcncral ol｀  lforcign 
´
I｀ radc to considcr thc lk)llo、ving applications for ratincation of

norins in rcspcct or advancc authorizations undcr Duty I]xcmption Schemc(Chapter-4)of

lrol・ cign′Fradc Policy 2015-20.・ 1｀ hc R)llo、 ving rncmbcrs、verc prcscnt in thc lnccting:―

1.

2.

DG111｀

Vinoo rr*ar rishvip, t".no

Minutes of thc Mceting rr-o.l l/81 datcd 22.08.2017 actually held on 19.09.2017 are confirmcd

by the Membcrs. n
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Casc No.:1/25/81-ALC2/2016 Party Namc:DIGI DRIVES
P.LTD

HQ Filc              RLA Filc
:01/81/050/00596/AM17/      :05/23/040/00383/A～112/

Decision:NC dccided tO rati″ thC nOrms for thc
17(19)/2017-IPHW dated 01.08.2017(copy Cnc10scd).

Mect No/Date:11/8卜 AI´C2/2017 Approvcd
22.08.2017

1ン ic No/1)atc:0510313434

04.01.2012

abovc AA as per McitY UO No.

RA may take suitable conscquential action accordingly.

Caso No.:2/8/81-ALC2/2013   Party Name:EPSILON
BATT13RIES PVT.LTD

Decision :NC observed that application for the above AA has bccn rcfcrred

comments.NC decided to awaittheir cOmmcnts and dctrthc casc.

′
「 he case stands dcferred tO o3.10.2017.

Casc No.:1/23/81-ALC2/2013  Party Namc:MAK CONTROIン S ‐Mcct No/Datc:11/8ト
AND SYSTEMS PVT LTD.  Alッ C2/2017

2208.2017

HQ File

:01/81/050/00118/AM14/

HQ Filc

:01/81/050/00387//ヽ M14/

HQ File

:01/81/050/00067/AM15/

RLA F‖ e

:08/24/040/00032/AM14/

RIン A Filc

:32/21/040/00032/AM14/

RLA F‖ e

:03/94/040/00498/AM14/

Party Name:VsM vENTURE
CONTROL SYSTEMS P.LTD

RLA Filc

4ヽcct lヽ o/1)atc:11/81-

ALC2/2017
22.082017

Lic.No/Datc:0810120617

3004.2013

1ン ic.No/Datc:3210063581

2905.2013

Mcct No/Datc:11/8ト

ALC2/2017
22.082017

Mcet No/Datc:11/8ト

ALC2/2017
22.08.2017

Status:

Dcfcrred

Dcfcr Datc:

03.10.2017

to MOEF for

Status:

Dcferrcd

Dcfc・ r Datc:

03 10.2017

to MOD fOr

Status:
f)eferred

Status:
Defcrred

Decision : NC observed that application for the above AA has becn refcrrcd
comments. NC decided to await their comments and dcler the case.

'l'he case stands deferred to 03. lO.2Ol7.

Case No.:66/2/81-ALC2/2014  Party Namc:CROMP′ FON
GREAVES LIMI´ I｀ED,

Lic.No/Date:0310767749  Defer Date:
24.01.2014              o3.10.2017

Decision : NC noted that DIJI vide their F.No.3/58/2014 dated lO.O7.2Ol7 has infbrmed thar
firm has requested for ratification of norms on repeat basis, howcver, it is observcd that the
export product are different. NC dccided to inform thc firm to submit dcsircd information for
examination of the case again.

'l'he case stands deferred to 03.10.2017.

Casc No.:17/2/81-ALC2/2014

Lic.No/Datc:0510378008  Dcfcr Datc:

り

HQ Filc



:01/81/050/00018//ヽ M15/        :05/24/040/00410/AM14/ 03.02.2014 03.10.2017

Decision : NC obscrved that application for the abovc AA has been referred to MeitY for
comments. NC decided to await thcir comments and deler the case.

'l-he casc stands dclcrrcd to 03.10.2011.

comments. NC dccidcd to await thcir commcnts and defer the case.

'l'he casc stands dcfcrred to 03.10.2017 .

Casc No.:4/25/81‐Al,C2/2016  Party Namc:M/S PARAMOUNT
I〕XP()RTS

| |            |

7

HQ「ilc              RIン A Filc
:01/81/050/00599/ノ lヽヽ417/        :29/24/040/00010//ヽ M14/

Decision : NC obscrved that application for the above AA has been relerred to MSME lor

commcnts. NC dccided to await thcir comments and defer the casc.

'l'hc case stands dclcrrcd to 03.10.2017 .

Status:
Deferred

Mcct No/Datc:11/8卜     Status:
AIッC2/2017            Dcfcrrcd
22.082017

Lic.No/Datc:2910024177  Dcfcr Datc:
19.02.2014              03.10.2017

Dcfcr Datc:

03.102017

l)ecision : NC obscrved that application for the above AA has been

commcnts. NC dccidcd to await thcir commcnts and dcfer thc casc.

'l'hc casc stands delcrrcd to 03.10.2017.
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Casc No。 186/2/81-AIフC2/2014  Party Namc:BHANSALl     
‐MCCt No/Date:11/8卜     Status:

CA131フ I〕S&CONDUCTORS(P)Al′ C2/2017          Dcfcrrod
I´

′
I｀I).                       2208.2017
じAl,1フ ltb&しUNり∪しlUKδ trノ ハl′じZ′ Zυ l′          υじ1じ 11じ u

l´

′
I｀I).                       2208.2017              1

Lic.No/Datc:0510380165  1Defcr Dttc:HQ Filc                RIッ A IIHc

:01/81/050/00087/ノ Ⅳヽl1 5/        :05/23/040/00265/AM13/       .2402.2014              103.10.2017

Dccision:NC obscrvcd that application for the above AA has been refcrrecr to DO´ 「 for

colη rncnts.卜 dC dccidcd to a、 vaitthcir commcnts and dcfcr thc casc.

Casc No.:24/2/81-Al′ C2/2014  Party Namc:BHANSALI      Mcct No/Datc:11/81‐
CABI´ ItS&CON DUCTORS(P)Al.C2/2017
1ン

′
I｀I),                       22.08.2017

HQ「ilc               RIン A Irilc               Lic.No/Date:0510380166
:01/81/050/00025/ノ Mヽ15/        :05/23/040/00537/AM13/       24.02.2014

lン

′
I｀I)                        22.08.2017

Casc No.:12/2/81-AIッ C2/2014  Party Namc:BHANSALI Mcct No/Dttc:11/8ト

CABI′ I〕S&CONDUCTORS(P)AI′ C2/2017
L′ I｀D,

RI′Al'1lc

:05/23/040/00075/AM14/

22.082017

Lic No/Datc:0510379333

13022014

Status:

Dcferrcd

Dcfcr Datc:

03.102017

to DOT for

HQ IrilC

:O1/81/050/00013//ヽ M15/



´
I｀he case stands deferred lo 03.10.2017.

Casc No.:29/11/81-AIフ C2/2014  Party Namc:AIン S´「 OM INDIA   Mcct No/1)atcll 1/8ト
1´ Iヽ41TI〕 D,              Al′ (12/2017

22082017

HQ File

10 :01/81/050/00343/AM15/

HQI↑ ilC

HQ Filc

12 :01/81/050/00320/AM15/

RLA Irile

:34/24/040/00013/AM15/

Iッ

′

I｀ I)

RI´A「 ilc

LIMITIED

RIンA Filc

:04/24/040/00091/ノ Mヽ15/

I′ic.No/Datc:3410040368

16072014

2208.2017

1ンic No/1)atc:3110064619

22.082017

1´ ic No/1)atc:0410159116

28.07.2014

Mcct No/Datc:l1/81-

AIンC2/2017
22.082017

Status:

Dcfcrrcd

DcFcr Datc:

03 102017

to McitY for

Status:

Dcfcrrcd

Defcr Date:

03.10.2017

to MSME for

Status:

Defcrrcd

Dcfcr Datc:

03.10.2017

to DOT fOr

Status:

Dcfcrrcd

Dcrcr Datc:

03 10.2017

MSMI〕 fOr

Decision : NC observcd that application fOr thc abovc AA has bcen rctrrcd

comments.NC decided to awaittheir comments and dctrthc casc.

′
I｀he case stands deferrcd to 03.10.2017.

Case No.:3/23/81-ALC2/2015  Party Name:ANAND TEKNOヽV McctNo/1)atc:11/81-
AIDS IうNGINEERING INDIA  Alン C2/2017

11 :01/81/050/00478/ANl16/       :31/83/040/00093/ノ Mヽ15/       25072014

1)ecision :NC observed that application for thc abOvc AA has becn rettrrcd

commcnts.NC dccidcd tO awaitthcir cOmmcnts and dctrthc casc.

´
I｀hc case stands dcferred to 03.10.2017.

Case No.:6/l l/81-Al,C2/2014 parlyName:SIECIItTM Mcct No/Datc:11/81-
I｀ 13CHNOlッ OGHtS PRIVATI〕   AIンC2/2017

Decision : NC observed that application for the abovc AA has bccn rcl.crrcd
comments. NC decided to await their comments and dcler the casc.

'l'he case stands deferred to 03.10.2017.

Mcet No/1)ate:11/81‐

AI´C2/2017

22082017
HQ File                RLA「 ilc lン iC●No/1)atc:o410159708

13 :O1/81/050/00485/AM16/       :o4/24/040/00199/Aレ 115/        11.11 2014

1)ccision :NC obscrvcd that applicatiOn fOr thc abOvc AA has bccn rcfcrrcd to

commcnts,NC decided tO awaitthcir cOmments and dcttrthc casc.

1｀hc case stands dcfcrred tO o3.10.2017.

Casc No.:10/23/81-AIJC2/2015 Party Namc:URL〕 ´
I｀IIANE

I〕 Iン AS′FOMERS

Casc No。 :13/23/81-AIフ C2/2015  Party Name:METENEREIン TD
14

Status:

Dcfcrrcd

ρ

4



HQ llilC               RI´A Irilc              Lic.No/Date:0510392478  Defcr Datc:
:01/81/050/00488//ヽ N416/        :05/24/040/00423/Aヽ 415/       18.12.2014              03 102017

Dccision :NC obscrvcd that application for the above Aノ  ヽhaS been referred to MSM[〕 for

commcnts.NC dccidcd to awaitthcir commcnts and dctrthe casc.

′
I｀hc casc stands dcrcrrcd t。 03.10.2017.

HQ Filc

15 :01/81/050/00631/AM15/

HQI↑ 1lC

16 :01/81/050/00561/ノ
Ⅳ`l1 5/

181品厨鷺50/00122/AM17

RI′ A Irilc

:07/24/040/00347//ヽ M15/

RIッA「 ilc

:32/21/040/00162//ヽ M15/

Mcet No/Date:11/8ト

ALC2/2017
22.082017

Lic.No/1)atc:0710107288

24122014

1ン ic.No/1)atci321 0077400

21.012015

Status:

Dofc・rred

Dcfcr Datc:

03.102017

to DIPP for

Status:

Dcfcrrcd

Dcfcr Datc:

03 10.2017

to DOT for

Casc No.:12/18/81-AI′ C2/2014  Party Namc:ZENI´ I｀II

PRItCIS10N PVT LTD.,

1)ecision : NC obscrvcd that application for the above AA has been refcrred

commcnts.NC dccidcd to awaitthcir comments and deferthe casc.

′
I｀hc casc stands dctrrcd to 03.10.2017.

Casc No。 :26/17/81-AIJC2/2014 Party Namc:MAK CONTROl′ S  Mcet No/Date:11/8ト

AND SYSTEMS PVT LTD.   ALC2/2017
22.08.2017

Decision : NC obscrved that application for the above AA has been referred

commcnts. NC dccidcd to await thcir comments and defer the case'

'l-he case stands del-errcd to 03.10.2017 .

Case No.:7/5/81-Al,c2l20I5 Pafly Name:]'A]'A POWER Meet No/Date:l l/81-
SOI,AR SYSTI]MS LTD. AI'C212017

22.08.2017

HQ IrilC RI′ A I1llc Lic No/1)atc:0710108018

17 :01/81/050/00107//ヽ
N116/        :07/24/040/00470/AMi5/        15.042015

Dccision :]ヽ C obscrvcd that application for the abovc AA has been referred to

commcnts.NC dccidcd to awaittheir comments and dcferthe casc.

′
「hc casc stands dcibrrcd to 03.10.2017.

Case No.:2017181-Ll'C212016 Parly Name:LAXMI Mcct No/Datc:11/81-

IElン 1lCTRONICS MOULDS&  ALC2/2017
PRItCIS10N ENGG P.L′「 D.   22.08.2017

RIンAF‖ c                  Lic.No/Datc:0710108043
:07/24/040/00489/Aヽ 415/       16.04.2015

Status:

Dcfcrrcd

Dcfcr Datc:

0310.2017

MNRE for

Status:

Dcfcrrcd

lDcfcr Datc:

03.10.2017

rcfcrred to MeitY forDccision : NC obscrvcd that application for thc abovc AA has bccn

,°
rlmCnts.NCdi7を

iZ:りla｀

VaitthiirC° lFlmentS and defer the case.



´
l｀hc casc stands dcferred lo 03.10.2017.

Case No。 :44/8/81‐ ALC2/2015  Party Namc:MOTHERSON    Mcct No/Datc:11/8ト
SUMISYSTEMS LTD.,      ALC2/2017

2208.2017

Decision:NC observed that application for the abovc AA has bcen rcfcrred

comments.NC decided to awaittheir comments and dcferthe casc.

The case stands deferred t0 03.10.2017.

Case No.:45/8/81-ALC2/2015  Party Name:MOTHERSON    Mcct No/Datc:11/8ト
SUMISYSTEMSI′TD.,      AIンC2/2017

22.082017

HQ Filc RLA Filc 1´ic No/Datc:0510394456

20101/81/050/00189/AM16/       :o5/24/040/00097/AM16/       o4.06.2015

1)ecision :NC observed that application for the abOvc AA has bcen rcた rrcd
comments.NC decided tO awaittheir comments and dctrthc casc.

´
I｀he case stands deferred to 03.10.2017.

HQ Filc

19 :01/81/050/00188/AM16/

HQ Filc

21 :01/81/050/00170/AM16/

RLA「 ilc
:05/24/040/00094/AM16/

RI′ A Fllc

:07/24/040/00080/7ヽ 4ヽ16/

1ンic.No/Datc:0510394455

04.06.2015

Mectr、。/1)atc:11/81-

ALC2/2017
22.08.2017

1´ic No/Datc:0710108374

16.06.2015

Status:

Defcrrcd

Dcfcr Datc:

03 102017

to MSME for

Status:

I)cFcrrcd

DcFcr Datc:

03.10.2017

to MSMI〕 for

Status:

Dcfcrrod

I)cfcr I)atc:

03.102017

Arrn secking

Status:

Dcfcrrcd

Dcfc・r Datc:

03.10.2017

MSMI]fOr

Casc No.:26/8/81-Al」 C2/2015  Party Namc:ZENI′
「 11

PRECISION PVT LTD.,

Decision : NC observed that DIpp deficiency letter dated I I .07.2017 scnt to
certain information. NC decided to send a reminder and defer thc case.

'l'he case stands deferred to 03. 10.2017.

Case No.:6/14/81-ALCZ/2015 parryName:GLAZIUM
4ヽect No/1)atc:11/81‐

FACADES PRIVATE LIMII'ED AI,C2I2OI7
22.08.2017

t{Q File RLA File Lic.No/Dare:3 I t 006561 8

,r:01/811050/002711AMl6/ :31t83t040/00067/AMt6/ 03.09.201s

Decision : NC observed that application for the above AA has bcen referred to
comments. NC decided to await their comments and dcfcr the casc.

'l'he case stands deferred to 03. lO.2Ol7.

Casc No.:14/17/8卜A

。・ v=曽出壽蛹こ1:‖

C2/2015  Party Namc:COSMo FERRITItS IMcct No/1)atc:11/81-    status:



一ｒ
ｌ
ｌ
ｌ
，
１

I′

′

I｀ I)、

HQ「 ilC
i01/81/050/00337/AM16/

RIン A Filc

:22/24/040/00039/AM16/

Decision : NC observcd that application for the above AA has been referred to MSMLl for
commcnts. NC dccidcd to await thcir comments and defer the casc.

'l'hc casc stands dcfcrrcd to 03.10.2017.
J

Casc No.:2/23/81¨Al“C2/2015  Party Namc:COSMO FERRITES‐ Mcct No/Date:11/8ト
1ンTD,                    Al′ C2/2017

22.08.2017

HQ Filc                RI´ A「ilc               l´ ic No/Datc:2210015383  Dcfc・ r Datc:

24 :01/81/050/00477/ノ
Mヽ16/        :22/24/040/00084//ヽ N116/        18.122015               03 10.2017

Dccision : NC obscrvcd that application for thc abovc AA has been referred to MSMII 1'or

comments. NC dccidcd 1o await thcir comments and defer the case.

'l'hc casc stands dcfcrred to 03.10.2017.

Case No.:3/7/81-AIフ C2/2016

HQ Filc              RI′ A Irilc
っく :01/81/050/00105/ANl17/        :04/24/040/00231/AMi6/

Decision : NC obscrvcd that application lor the above AA has been

comments. NC dccidcd to await thcir comments and defer the casc.

'l'hc casc stands defcrrcd to 03.10.2017 .

Party Name:STERA
ENGINIEIERING INDIA
PRIVA′ I｀ It l′ IMITED

Status:
Deferred

Defc・r Datc:

03.10.2017
25

referred to MSME lor

´
I｀hc casc stands defcrrcd to 03.10.2017.

Defcr Date:

03.10.2017

Defer Datc:

03.10.2017

No.:4/10/81-AL(〕 2/2016 Palty Namci「 C101tN
CONNIう CTORSIン IMH｀ED

Mcct No/Date:11/8ト

‐ALC2/2017
22.08.2017

Lic No/1)atc:1010059443

3003.2016
RIンA「 ilc
:10/24/040/00125//ヽ M16/

rlt
,, y|

∨参

Status:
Deferred

HQ Filc

26 :01/81/050/00107/ノ
M`17/

ENGINItERING INDIA
PRIVA′ 1｀ 1]1ン IMITED

RI′ A Irilc

:04/24/040/00232//ヽ M16/

ALC2/2017
22082017

Lic.No/Datc:2210015312
1709.2015

Mcct No/Date:11/8ト

ALC2/2017
2208.2017

Lic.No/Datc:0410161615

1702.2016

Mcet No/Date:11/8ト

AI′C2/2017

22.08.2017

Lic.No/Date:0410161616

17022016

Status:
Deferred

Casc No.:5/7181-LL,C2/2016 PartyName:S'l'tiRA

HQ IFilC

:O1/81/050/00189/ノ Ⅳヽl1 7/

湖



Decision : NC observed that application for the above AA has becn referred to McitY lbr
comments. NC decided to await their comments and dcfcr thc casc.

'['he case stands deferred to 03.10.2017.

Casc No。 :24/7/81-AIノ C2/2016  .Party Name:PHOENIX FOHン S  Mcct No/Datc:11/81-
PVT.LTD.             Alン C2/2017

22.08.2017

RLA Filc

:03/95/040/00074//ヽ |ヽ417/

RIンA「 ilc

105/24/040/00045/AM17/

RLA Filc

:31/82/040/00037/AM17/

Iン ic.No/1)atc:0310804637

12052016

lッic.No/Datc:0510398533

17.05.2016

Mcct No/Datc:11/8ト

AlンC2/2017
22082017

1ン ic No/Datci3 11 0066 160

26.05.2016

Status:

Dcferred

Dcfcr Datc:

03 102017

to MOS ibr

Status:

Dcfcrrcd

Dcfcr Datc:

03.10.2017

MSMI〕 for

Approvctl

IHQ File

28101/81/050/00126/AM17/

HQ Filc

29‐
:O1/81/050/00197/AM17/

‐HQ File

31 :01/81/050/00151/AM17/

Dccision : NC obscrved that application for the abovc AA has bccn refcrrcd

comments.NC dccided to awaitthcir comments and dcfcrthe casc.

″
I｀he case stands deferred to 03.10.2017.

Casc No.:12/10/81‐ ALC2/2016 Party NameiSHIVALIK      Mcct No/1)ate:11/8ト
BIMETAL CONTROLS LTD   Al´C2/2017

22.08.2017

Decision : NC observed that application for the abovc AA has becn relcrred
comments. NC decided to await their comments and dcl'cr the case.

'l'he case stands deferred to 03.10.2017.

30

Casc No.:16/10/81-ALC2/2016 Party NamciVOl′ 1｀II HYDRO
PRIVATIEIン IMITED

HQ IrilC RIンA「 ilc
:01/8l/050/0020llAM17l :051241040100078tAM17/

Decision : NC decided to ratify thc norms for the
3(80)y2016- TSWB dated 12.09.2017 (copy enclosed).

RA may take suitable consequential action accordingly.

Case No.:4917tBl-ALC2/2016 Party Name:SHRENIK
INDTJSI'RIES PVI" I-TD.

Mect No/Datc:11/8ト

ALC2/2017
22.082017

1ン iC●No/Datc:0510398617
25.052016

above AA as per DHI UO No.

Decision : NC observed that application for the abovc AA has becn rcfcrrcd
comments. NC decided to await their comments and del-cr the case.

'l'he case stands dcferred to 03.10.2017.

Status:

Dcfcrrcd

Dctr Datc:

03.10.2017

to MSME ibr

身



Casc No.:51/7/81-Al′ C2/2016  Party Namc:FCI OEN       Mcct No/Datc:11/8卜     Status:
CONNI〕 CTORS LIMITED    AlンC2/2017          Dcferred

22.082017

HQ IrilC               RLA「 ilc              Lic.No/Date:1010059496  Defer Datc:

32 :01/81/050/00153/AM17/        :10/24/040/00014/AM17/       31.05.2016              03.10.2017

Dccision : NC obscrved that application for thc abovc AA has been referred to MeitY lor
comments. NC dccidcd to await thcir comments and dcfer thc casc.

′
「 he casc stands deferrcd to 03.10.2017.

Party Name:AMOD Meet No/Date:l l/81-
STAM PINGS P LTD Al´C2/2017

2208.2017

Status:
Dcferred

33

HQ File               RIッ A File              Lic.No/Date:3410042235  Dcfcr Datc: ‐

:01/81/050/00241//ヽ M17/       :34/24/040/00015/AM17/       01.062016               .03.102017

Dccision : NC obscrvcd that rcply of the firm to DHI dcficicncy letter received sent to DIII
lbr commcnts, howcvcr, DI II has inlormed that rcply is not as per the information asked from

thc firm. NC decidcd to ask the llrm to submit the information as asked for and deler the casc.

'l'hc casc stands del'crrcd to 03.10.2011.

Case No.:3/10 l8l-Al,C2l20l6 Party Namc:PIIOUNIX ITOILS

PV′ 1｀  1′ 1｀ I)

HQ IrilC              RIン A Irilc
:O1/81/050/00188/AM17/       :03/95/040/00194/AM17/

rcf-crrcd to MOSⅥOS for

Mcct No/Datc:11/8ト

ALC2/2017
22.08.2017

Status:
Deferred

Iンic.No/Datc:0310805411

13.062016

Dcfer Datc:

03.102017
34

Decision : NC obscrvcd that application for the above AA has been

commcnts. NC dccidcd to await thcir comments and defcr the case.

'l'he case stands defcrrcd to 03.10.2017 .

Casc No.:29/10/81-AIフ C2/2016  Party Name:NSIL EXPORTS
Lッ IMl′ 1｀131)

Casc No.:27/22/81-Al′ C2/2016

Mcct No/Datc:11/8ト

ALC2/2017
.2208.2017

Status:
Deferred

HQ「‖c               RIン A Filc               Lic.No/Datc:5610004933  1Detr Datc:
01ノ R1/050/00,14/AM17/        :56/24/040/00011/AM17/       23.06.2016              03.10.2017:01/81/050/00214/AM17/        :56/24/040/00011/AM17/       23.06.2016              03.10.2017", :01/8l/0501002141 LMIT I

I)ccision : NC obscrvcd that rclYlinder scnt to flrin on 28.06.2017 to deflcicncy lcttcr of

MOS. NC decided to await their reply and defer the casc.

'l'he case stands dcfcrrcd to 03.10.2017.

貯窯ギ器ζ∬ X.C°
PPER性
き州rdν
田‐ 織 cd

22.08.2017

RI´ A「ilc               Lic No/Datc:0210206784  1Dcfer Datc:HQ Ilil醐



:01/81/050/00532/AM17/       :02/24/040/00061/AM17/       24.062016              o3 102017

Decision:NC noted that flrrn was requested tO scnd inforrrlation as per DIPP UO datcd

ll.07.207.N(〕 decided to scnd a rerninder and defer the case.

´
「 he case stands deferred tO o3.10.2017.
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Case No.:3/13/81-ALC2/2016

HQ Filc

:O1/81/050/00238/AM17/

Dccision:NC observed that

for cOmments.

Party Name:AMOD
STAMPINGS PlンTD

RLA File

:34/24/040/00077/AM17/

reply ofthe flrm tO DHI

Mcct No/Datc:11/8ト

AlンC2/2017
22.082017

Lic No/Date:3410042405

04.08.2016

deflcicncy lcttcr reccivcd

Status:

Dcttrrcd

Dercr Datc:

03.10.2017

scntto DHI

Mect No/Datc:11/8ト

ALC2/2017
22.08.2017

HQ File Rt.A l:ile t,ic.NoiDate:3 410042404 Defer Darc::0l/81/050/00240/AMt7 / :34t24/040t00087/AMirZ / 04.08.2016 03. r0.201738 Decision : NC observed that reply of the firm to DIII dcficicncy lcttcr rcccivcd scnr to DIII
forcomments, however, DIII has informcd that reply is not as pcrthe information askcd from
the firm' NC decided to ask the firm to submit the lnformation as askcd for and delcr the casc.

]'he case stands deferred to 03. lO.2Ol7.

'l'he case stands deferred to 03.10.2017.

Case No.:5/l 3l8l-ALC2l2Ol6 party Name:AMOD
STAMPINGS P L'TD

Case No.:4/13/81-ALC2/2016  Party Namc:AMOD

STAMPINGS P LTD

Case No.:11/13/81¨ ALC2/2016 Party Name:JAYBEE
IンAMINAT10NS PvT LTD

40 rtq nit. RLA F.ire
:01/81/050/00246/AMt7/ :05/23/040t0023UAMt7/

Decision : :NC observed that hard copy of the

Status:
Deferred

Status:
I)cferrcd

Status:

I)cfcrrcd

Dcfc・ r Datc:

03102017

dccided tO

Mcct No/Datc:11/81-

AIンC2/2017
2208.2017

I'lQ File RLA l.'ile t.ic.NoiDatc:3 4lOO424l4 De{br Dare::01/81/050/00239lAMt7 r :34/24/040100086rAMr7 / 05.08.20 r6 B.to.2oll
Decision : NC observed thal reply of the firm to DIII deficiency Ielter received sent to I)lllforcomments, however, DIil has informcd that reply is not as perthc inlormation askcd lrom
the firm' NC decided to ask the firm to submit the lnformation as askcd for and defbr thc casc.

'fhe case stands deferred to 03. 10.2017.

Mcct No/Datc:11/8ト

ALC2/2017
22.082017

1´ ic.No/Datc:0510399391

09.08.2016

application not rcccivcd. NC

10

39



rcqucst CLA, Dcthi to providc thrcc set of application alongwith rclated documents for
cxamination of the casc.

'l'hc casc stands dcl'crred to 03.10.2017 .

HQ IrilC

41 :01/81/050/00536//ヽ
|ヽ417/

HQ IrilC

42 :01/81/050/00243/AM17/

HQ「 ilC

43 :01/81/050/00517/ノ
M`17/

RI′ A「 ilc

:02/24/040/00089//ヽ M17/

l′ IMH｀ I〕D

RIン A Irilc

:31/83/040/00062/AⅣ l17/

LIMI′ I｀lCD

RIレ A Irilc

:03/95/040/00538/AM17/

Lic No/Date:0210206910

19.08.2016

22.08.2017

Lic No/Date:3110066308

29.08.2016

22.08.2017

Lic.No/Datc:0310808424
17.102016

Status:

Deferrcd

Dcfcr Datc:

03.102017

tO MSME for

Status:

Defcrrcd

lDcfer Date:

03.10.2017

tO McLY for

Status:

Defcrrcd

Detr Datc:

03 10.2017

MSMI]for

Status:

Defcrrcd

Defcr I)atc:

03.10.2017

MSMじ for

Casc No.:31/22/81¨ Al′C2/2016 Party Name:INDIAN CHAIN   Mcct No/Datc:11/8ト
PVTlッTD                 ALC2/2017

22.08.2017

I)ccision :NC obscrvcd that applicationお r thc abovc AA has bccn referred

com ments.NC dccidcd to awaitthcir comments and dcfcrthc casc.

′
I｀ hc casc stands dcfcrrcd to 03.10.2017.

Casc No.:8/13/81-AI′ C2/2016  Party NamciCMR CONTROL  Mcct No/Datc:11/8ト
SYS′ I｀EMSINDIA PRIVA′「 E  ALC2/2017

Decision : NC obscrvcd that application for the above AA has been referred

commcnts. NC dccidcd to await thcir comments and dcfer thc case.

'l'he casc stands dclcrrcd to 03.10.2017.

Case No. : I 2/22181 - Ll,C2l20l6 Party t.\amc: PRIIM I IIR Mcct No/Datc:11/81‐

INDUS'FRIAL CORPORAT10N ‐AlンC2/2017

Decision : NC obscrvcd that application for thc above AA has been referred

commcnts. NC dccidcd to await their comments and defer the casc.

'l'hc casc stands dcfcrrcd to 03.10.2017.

Case No.:l l122/81-Al,C2l20l6 Party Namc:PREMIER Mcct No/Datc:11/8ト

INDUS′ I｀RIAL CORPORAT10N ALC2/2017
lッ IM ITI〕 D 22.08.2017

lン ic.No/Datc:0310808554HQ IrilC                RLA Irilc
:01/81/050/00516//ヽ M17/       :03/95/040/00530/AM17/       ‐19.10.2016

1)ccision :NC obscrvcd that application for thc above AA has becn refcrrcd to

commcnts.NC dccidcd to awaitthcir comments and dcfCrthc casc.

´
Fhc casc stands dcibrrcd to 03.10.2017.

`´

    `
イ,
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Case No.:2/16/81¨ALC2/2016  .Party Namc:Pllン OT
INDUSTRIES IッTD.

ENGINEERING AND
INDUSTRIES LTD.

RLA Filc

103/94/040/00716/AM17/

13NGINEERING AND
INDUSTRIES IンTD.

RI´AI'ilc

:02/24/040/00155/Aレ 117/

Mcct No/1)atc:11/81-

AI′C2/2017

22.082017

1´ic No/Datc:0510400190

AlンC2/2017
22.082017

L´ic No/Datc:0310809080

09.l12016

Mcct No/Datc:11/81-

AI´C2/2017
22.08.2017

Status:

Dcfcrrcd

Dcfcr Datc:

03 10.2017

MSMI]お r

Status:
Defcrred

Status:

Dofcrrcd

Dcfcr Datc:

03 102017

MSMIう br

Status:
I)eferred

HQ「 ilC RIン A「 ilc

451:01/81/050/00335/AM17/    1:o5/24/040/00286/AM17/    20.10.2016

Dccision :NC observcd that applicatiOn for the abOvc AA has bccn referred to

comments.NC decided to awaitthcir comments and dcfcrthc casc.

11｀hc case stands deferred t0 03.10.2017.

Case No.:29/22/81‐ ALC2/2016 Party Namc:HINDUSTHAN   Mcct No/Datc:11/8ト

HQ Filc               RLA「 ilc               i´ ic.No/Datc:0210207097  Dcfc・ r Datc:
:01/81/050/00534/AM17/       :o2/24/040/00126/Aレ117/       .21.10.2016              o3 102017
46 DecisiOn:NC 6bζ

cr↓cd that applicatiOn fOr thc abOvc AA has bccn refcrrcd to McitYお
r

‐comments. MeitY informed that case not relates tO their I)eptt.NC dccided tO fOr、 vard thc
application tO DIII fOr cOmments and defer the casc.

`I｀ hc case stands deferred to 03.10.2017.

Case No.:3/22/81¨ALC2/2016  Party Name:AHURA MAZDA  Mcct No/Datc:11/8ト
M「G.CO.PVT.1ン TD.      AI′ C2/2017

22.08.2017

HQ Filc

47 :01/81/050/00508/AM17/

HQ Filc

:01/81/050/00535/AM17/

Decision : NC Observed that applicatiOn fOr the abOve AA has bccn rcferred to

comments.NC decided to awaittheir cOmments and dcfcrthc casc.

The casc stands defcrrcd tO o3.10.2017.

Case No.:30/22/81‐ ALC2/201` Party N五 ふ8:niヽ bむ siヽ riAヽ    Mcct No/Datc:11/慧 l_
AI´C2/2017
2208.2017

Status:
Defcrred

I′ ic.No/1)atc:o210207133   1)cfcr Date:

15.112016              o3 102017
48

Decision : NC observ_ed that application for the abovc AA has bccn rcfcrrcd to Mcity rorcomments' MeitY informed that case not relates to thcir Deprt. NC decided to lbrward thcapplication to DHI for commcnts and defer the casc.

'fhe case stands deferred to 03. 10.2017.

Caso No。 :10/22/81¨ ALC2/2016 Party Name:PHoENIX FOILS
PVT.1ッTD.49

12



HQ「Hc                  RLA Irilc                 Lic No/Datc:0310809224  Dcfcr Date:
:01/81/050/00515//ヽ 4ヽ17/        :03/95/040/00598/AM17/       22.11 2016               03 10.2017

1)ccision : NC obscrvcd that application for thc abovc AA has bccn rcferrcd to MOS for

commcnts.NC dccidcd to awaitthcir comments and dcfcrthc casc.

′
「 he casc stands dcfcrrcd to 03.10.2017.

Casc No.:7/22/81-Alッ C2/2016  Party NamciCHANDAN STEEL Mcct No/Date:l1/8ト
1ン I～lITItD               AL′ C2/2017

22.08.2017

HQ「 ilC

50 :01/81/050/00512/Aヽ
417/

HQ Irile

51 :O1/81/050/00543/ノ
M`17/

RLA「 ilc
:03/94/040/00742/AM17/

PRIVA・ 1｀ EIンIMITED

RLA「 ilc
:05/24/040/00446/AM17/

Lic.No/Datc:0310809287

24.11.2016

22.082017

Lic.No/Datc:0510400673

08.12.2016

Mcct No/Datc:11/8ト

AlンC2/2017
22082017

Mcct No/Datcll 1/81‐

AlンC2/2017
22082017

Lic No/Date:2610012779

Status:

Dcfcrrcd

Dcfcr Datc:

03102017

to MOS for

Status:

Dcfcrrcd

Dcfcr Datc:

03.10.2017

MSMI]for

Status:
Deferred

Status:

Defcrrcd

Dcfcr Datc:

03 102017

to MSME for

Decision : NC observcd that application lor the abovc AA has been referrcd

commcnts. NC dccidcd to await their comments and defer the case.

'l'he casc stands del'crrcd to 03.10.2017 .

Case No.:38/22/81-Ll,C2l20l6 Party Name:SVAM Mcct No/Datc:11/81-

PACKAGING INDUSTRIES   ALC2/2017

Dccision : NC obscrvcd that application for the above AA has been refcrred

commcnts. NC decidcd to await thcir comments and dcfer the case.

'l'hc case stands dclcrrcd to 03.10.2017.

HQI'ilC               RIン A Irilc              ‐Lic.No/Date:3410042745  1Defer Date:
:01/81/050/00606//ヽ M17/        :34/24/040/00244/AM17/       09.12.2016              03.10.2017

1)ccision : NC noted that flrrn 、vas requcstcd to subrnit information as per DIPP l」 O datcd

11.07.2017.NC dccidcd to scnd a rcminder and defcrthe case.

´
I｀he casc stands deた rrcd to 03.10.2017.

Casc No.:11/25/81-AI′ C2/201` Palty Namc:COSMOS
I〕NGH｀ 1lCH PVT L´ I｀D

Casc No.:19/22/81-Al,C2/2016 Palty NamciVEItKAY
SM ItI′ TI〕 RS PVT.1ン

′
「 D.

Rl´ A IrilcHQ IrilC
53 :01/81/050/00524/Aヽ417/        :26/24/040/00019//ヽ 4ヽ17/        15.12.2016

1)ccision :NC obscrvcd that application %r the above AA has bcen rcferrcd

commcnts.NC decidcd to awaitthcir comments and dcferthc casc.

P
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HQ Filc

54 :01/81/050/00541/AM17/

HQ Filc

:01/81/050/00533/AM17/

RLA「 ile
:02/24/040/00161/AN417/

RIンA「 ilc
:10/24/040/00092/AM17/

1｀he case stands deferred t0 03.10.2017.

Case No.:3`/22/81‐ ALC2/2016 Party Name:MANAKSIA
COATED M ETALS AND
INDUS
「́ RIES LンIMITED

Mcet No/Datc:11/8卜     Approvcd
AlンC2/2017
22.08.2017

Lic.No/Datc:0210207218

21.12.2016

for thc abovc AA as per MoS t」 ().

4ヽcct No/1)atc:11/81- Approved
ALC2/2017
22.08.2017

Lic No/Datc:2210015617

23 12.2016

AS per DHI cOmments vidc their

Decision : NC decided to ratify thc adhoc norms
No.2(9)2017-TD dated 15.06.2017 (Copy cnclosed).

I{A may takc suitable consequcntial action accordingly.

Casc No.:18/25/81-AIノ C2/2016  Party Namc:JS 「́ STESALI´ F
TRANS「 ORMERS PVT.L′FD,

HQ Filc RI′ A Irilc

:01/81/050/00613/AM17/       :22/21/040/00069/AM17/

55 Dccision:NC decided tO ratify thc norms for thc abOve

UO No.3/73/2017-TSW(B)dated nil as undcr:

Item I to 3 - Net to net with accountability clausc - CN4.

ItA may take suitable consequential action accordingly.

case No.:28/22t81-ALC2l20l6 Party Name:FCI oEN Mecr No/Datc: I l/g l-
CONNECTORS LIMI'TED AL.C2/2017

22.08.2017

Dccision : NC observed that application for the above AA has been rel'crrcd to
comments. NC decided to await their comments and delcr the case.

'lhe case stands deferred to 03. l0.2ol7 .

Lic.No/Datc:1010059679

05012017

Mcct No/Datc:11/81-

ΛIンC2/2017
22082017

Lic.No/Datc:0510401091

Status:

Dcfcrrcd

Dcfcr Datc:

03 102017

McitY「or

Status:

I)cfcrrcd

Dcfcr Datc:

0310.2017

to M/o Mincs Ibr

Case No.:41/22/81-ALC2/201` Party Name:VEDANTA
lンIMITED

HQ「 ilC RLA Irile
:01/81/050/00546/AM17/       105/24/040/00477/AMi7/       05.01.2017

1)ccision:NC Observed that application for the above AA has becn rcrcrrcd

comments.NC decided to awaitthcir cOmmcnts and dcttrthc casc.

′
I｀he case stands deferred t0 03.10.2017.

倒 ,…・・:問潔
DlJ慰き鴇

戚
事ざ島品
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Casc No.:13/25/81-AI′ C2/2016 Party Namc:FCI OEN       Mcet No/Date:11/81-
CONNECTORSIンIMITED    ‐AIンC2/2017

22.08.2017

Status:
Deferred

Dcfcr Datc:

03.102017

03 102017

HQ I11lC

58 :01/81/050/00608/AM17/

HQ「 ilC
:01/81/050/00033/ノ Mヽ18/

RIノA「 ilc

:10/24/040/00095/ノ Mヽ17/        1301 2017
Iフ ic.No/1)atc:1010059691

Decision : NC obscrvcd that application for the above AA has been referred to MeitY for

comments. NC decided to await their comments and defer the case.

'l'hc casc stands dclcrrcd to 03.10.2017 .

Casc No.:33/2/81-Alッ C2/2017  Palty Namc:VISHAL STEELS  Mcct No/Datcil 1/8卜     Status:
AIンC2/2017           Defcrrcd
12208.2017

RI,Al'ilc Iン iC●No/1)atc:0310810594   1)cfcr Datc:

:03/95/040/00691//ヽ 4ヽ17/        1801.2017

Decision : NC notcd that rcply submitted by the firm is not as per DIPP deficiency letter

dated ll.O7.2Ol7 NC dccided to ask the firm to submit point-wise reply for examination of
the casc.

'l'he casc stands del-crred to 03.10.2017 .

Casc No.:17l25181-Al,C2l20l6 Party Namc:JINDAL SAW Mcet No/Date: I l/81- Approvedr.rMr|ED 
|):.3:::,'l

I IQ Irile RLA Irile Lic.No/Date:0510401352
:01/81i050/00 612lAMl7l :0512310401004921AM171 19.01.2017

Dccision : NC decided to ratify thc norms lorthe above AA as per DIPP comments vide tJO

No. 121621201 7-1'SW/60 datcd 18.09.2017 as under :

l. 'l'hicknessol3l,PEcoatinginexportitem atSl.No. I maybe specifiedas 3.0mm.
2. 'l'hickncss oICWC in cxport itcm at Sl. No. I may bc spccified as under:

9003.6 Metcrs: 40 mm
3000 Metcrs: 90 mm

3. Description of export item at Sl. No.2may be modified as " CS Seamless Bend Pipes

Sizc 12.75 Inchcs x12.70 MM"
4. Nct wcight of cxport items at Sl. No. 1 & 2 may be specified as 4467 .97 MT, &. 17 .73

M'l' rcspeclivcly.
5. Import itcm at Sl. No. I shall be of relevant grade as contained in the export item at

Sl. No. I and its quantity may be allowed as 12003.6 Meters on netto net basis.

6. Quantity of impo( item at Sl. No. 2 may be allowed as applied for.

7. Quanrity of import itcm at Sl. No. 3 viz. Epoxy Powder of relevant grade may be

allowed as 1.455 M'l' as pcr SION C-1291.
8. Quantity of import item at Sl. No. 4 viz. Adhesive of relevant grade may be allowed

as 3.19 M'l'as per SION C-1291.
9. Quantity of import itcm at Sl. No. 5 viz. Polycthylene(Pll) of relevant grade may be

59
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allowed as applied for i.e. 37.255 MT as per SION C-1291.
10. Import item at Sl. No. 6 viz-. Sintered Powder may bc delctcd.
I l. Word "Relevant" may be prefixed with the description of import item at Sl. No. 7

and its quantity may be allowed as 1.03 Kgs./Kg. content in export items at Sl. No. I

as claimed by the firm.
12. Quantity of import item at Sl. No. 8 viz. Cemcnt may bc allowcd as 1.05 Kgs./kg.

content in export items at Sl. No. l.
13. Import items at Sl. No. 9 may be allowed on nct to nct basis with accountability

clause.
14. Quantity of import item at Sl. No. l0 may be allowed as 183.6 Merers as 1.02

Mtr./Mtr. content in export item at Sl. No. 2.

RA may take suitable consequential action accordingly.

Casc No.:27/2/81-ALC2/2017  Party Namc:SHIVALIK      Mcet No/1)atc:11/8ト

BIMETAlン CONTROlンSIンTD  Alッ C2/2017
22.082017

Approved

RLA「ilc               l´ ic No/Datc:0510401367
:05/24/040/00517//ヽ M17/       2001.2017

Decision : NC decided to ratify the norms for the abovc AA as pcr DIPP cornments vidc tjO
6r No. 1216212017-TSW/61 dated 18.09.2017 as under:

I . Words "Relevant" may be prefixed with the description ol'import itcms at Sl. No. I & 2.
2. Quantities of import items at Sl. No. I &2 may bc allowcd as 65751Kgs. & 4g4g

Kgs. respectively as l.0l Kgs./Kg. content in export i1em.

RA may take suitable consequential action accordingly.

Case No.:24l2/81-Al,C2l20l7 Party Name:pREMIIIR Mect No/1)atc:11/81-
INDUSTRIAI″ CORPORAT10N ALC2/2017
1ンIMITED                22 08.2017

HQ Filc               RLA Fllc
Iン iC●No/Datc:0310810765  Dcfc・ r Datc:

62 :01/81/050/00024/AM18/        :o3/95/040/00685/Aヽ 417/        2501.2017               o3 102017

1Dccision:NC observed that application fOr the abOvc AA has bccn rcfcrred to MSME ibr
comments.NC decided tO awaittheir comments and dcfcrthe casc.

´
I｀he case stands deferred to 03.10.2017

HQ File

:01/81/050/00027/AⅣ l18/

Casc No.:24/25/81¨ ALC2/2016 Party Namc:RSAL STEEL
PRIVATE LIMITED

63 HQ Filc               RIン
A Filc

:01/81/050/00619/AM17/       :56/24/040/00041/AM17/

Dccision:NC decided tO ratify the adhOc nOrms

…・・"町
凛
D:ぶ級

職

McetTヾ o/1)ate:11/81-       Approvcd

AIフC2/2017
22.08.2017

Lic No/Datc:5610005069
27.01.2017

for thc abovc AA as pcr MOS uo.

ｄ

●
●
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No.2(ll)2017-TD dated 13.07.2017(Copy enc10sed).

ItA may takc suitablc consequcntial action accordingly.

Case No.:28/2/81-ALC2/2017  Party Namc:SVAM
PACKAGING INDUSTRIES   Al′C2/2017

HQl'ilC

64 101/81/050/00028//ヽ
M18/

Casc No。 :29/2/81-AI′ C2/2017

HQ Filc

:01/81/050/00029/AM18/

Caso No.:12/25/81-Al,C2/2016

67 HQ「
ilc

l)ecision : rr'C observcd that application for the above AA has been referred to

commcnts. NC dccided to await thcir comments and deler the case.

'l'hc casc stands dclcrred to 03.10.2017

Party Name:'l'UBIIX INDIA Meet No/Date:l l/81- Rejected
AlンC2/2017

22.082017

Lic.No/Datc:0510401449
31.01.2017

PRIVATIう LIMITED

RI´A「 ilc

:05/24/040/00537/AM17/

Rl´ A Irilc

:05/24/040/00553/AM17/

RIッA「 ilc

:02/24/040/00223/AM17/

Party Namc:COSMOS
I〕NGH｀ ltCH PVT L′ I｀D

Rl´A「 ilc

Mcct No/Datc:11/8ト

2208.2017

Lic.No/Date:0510401434

31.01.2017

Status:

Dcferrcd

Dcfer Datc:

03.10.2017

MSM13 for

Status:
Deferred

65 Decision : NC obscrved that DIPP deficiency letter sent to firm on 27.06.2017 followed with

reminder dated 14.08.2017 was sent to firm. Since, no reply was received from the company

despitc rcminder, the committec decided to reject the casc with direction to company to pay

customs duty & applicablc interest lor ITODC.

I{A rnay takc suitable consequcntial action accordingly.

Casc No.:9/25/81¨AIJC2/2016  Party Namc:ASSOCIATED
PIGMItNTS Iン IMITED

Mcct No/Date:l1/81- Approvcd
AIッC2/2017
22082017

Lic.No/1)atc:0210207301

02.022017

AA as per DIPP comments vidc UO

for i.e.2063.l MT taking clue from

HQ Filc

:01/81/050/00604/AM17/

66(言りわ獅メlヽ需常孟:yl::よ淵;な:‰:|:Ve

l.Quantity of import item may bc allowed as applied

S10N C-1153.

ItA may take suitablc conscqucntial action accordingly.

:01/81/050/00607/ノ ヽヽ 417/        :34/24/040/00317/ノ M`17/

Dccision:NC noted that flrrn was requcstcd to send

qtrdttr f€s reauurr sINGH
€q qrrRr+rrqr frrr qrqr<

DaPdy Dloatq O.n.t.l ot Forlg,t Tr.da
ft-qrr qrqrs qurrr*qncrc

Oltaotoh|. O.n.r.l ol ForDr?tr I rrd.
rrrFlq qri gvjfq riT;.w

Mlnlstty ot CDErne 'c6 A : ' .rt,-y
gsh artFr. q, i.tTsB-i.-. . i rUdygg Bh.wrn, ,i.ry U.tni-ilCgl,t

Meet No/Date:11/81-

ALC2/2017
22082017

1ン iC●No/Datc:3410042906  Dcfer Datc:
0202.2017              103.10.2017

information as per DIPP UO dated

ず
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11.07.2017. NC decided to send a remindcr and defcr rhc casc.

'l'he casc stands defcrred to 03.10.2017 .

Case No.:30/2/81-Al,C2l20l7 Party Name:UM Cln BLIIS l.'l'l)., Mect No/Datc: I l/8 I -

HQ Filc Rlン A Irilc

681:01/81/050/00030/AM18/    .:03/95/040/00761/AM17/

IDecision:NC decided to ratify the norms for thc
17(33)/2017-IPHW dated 21.08.2017(copy enc10sed).

‐RA rnay take suitable cOnscquential action accordingly.

Case No.:5/25/81-ALC2/2016  Party Namc:ANJANI

TECHNOPLAST LTD.

Approved
Al´ C2/2017
22.082017

1′ ic.No/1)atc:0310810907

0202.2017

abovc AA as pcr ⅣleitY l」 O No.

HQ File

691:01/81/050/00600/AM17/

RLA Filc
:05/23/040/00512/AM17/

RLA「 ilc
:04/24/040/00194/AM17/

Party Namc:VOESTALPINE
VAE VKN INDIA P.
LTD。 (FORMICRIン Y
IRLA Filc

:05/24/040/00556/AM17/

that DHI vide thcir UO

Iン ic.No/Datc:0510401503   1)cfcr I)atc:

03022017 03 102017

Mcct No/Datc:11/81-    Approvcd
ALC2/2017
22.08.2017

1″ic.No/Datc:0410162805

10.02.2017

Mcct No/Datc:11/8ト

AI′C2/2017
22082017

Mcct No/Datc:11/8ト

AlンC2/2017
22.08.2017

Decision : NC observed that application for thc abovc AA has bccn referred to l)lpp
(Chemical Division) for comments. NC dccided to await thcir commcnts and dcfcr thc casc.

'l'he case stands delerred to 03.10_2017

Status:
Deferred

Status:
Deferred

Casc No。 :12/2/81-ALC2/2017  Patty Namc:JAIN METAlン
ROLIン ING MHン 1´ S,

Decision : NC decided to ratify the norms for the abovc AA as pcr I)lPP comments vidc tiO
70 No. 1216212017-TSW/70 dated 18.09.2017 as undcr:

1.Quantity of import itcm may bc a1lowcd as 868.44 MT on rcpcat basis as pcr thcir

Advance AuthorizatiOn No. 0410160382 dated 06.04.2015 ratincd in NC mccting lヽ 0.
24/81 dated 08/03/2016.

ItA may take suitable conscquential actiOn accOrdingly.

HQ Filc

:01/81/050/00012/AM18/

Case No.:34/2/81-ALC2/2017

HQ Filc

:01/81/050/00034/AM18/

Dccision :NC observed

I´ ic No/Datc:0510401633   1)cfcr I)atc:

14.02.2017              o3.102017

datcd 15.5.2017 has sought ccrtain

18 \d
frl{ii g,-rha 16rqq

vrnoo xufreR xr,si_.qp
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information■ om thc flrm.NC decided to send a reminder and dcferthc case.

´
「 hc casc stands defcrrcd to 03.10.2017

Casc No.:20/2/81-Alノ C2/2017  Party Namc:MANASH KUMAR IMectNo/Date:H/81‐
PAUIン                IALC2/2017

122.08.2017

HQ Filc

72 :01/81/050/00020/AM18/

RIフA「 ile

:02/24/040/00235/AM17/

RI´ A Irilc

:05/23/040/00517/AM17/

Party Name:FC1 0EN

CONNECTORSI´ IMITED

RIッ A Filc

:10/24/040/00113//ヽ M17/

that application for thc above

Decision : NC observcd that application for the above AA has been referred to
comments. NC decidcd to await their comments and defer the casc.

'l'he case stands deferrcd to 03.10.2017

Lic.No/1)atc:0210207375

2002.2017

Mcct No/Date:11/81‐

ALC2/2017
22082017

Lic.No/Date:0510401774
2302.2017

Mcct No/Datell 1/8ト

ALC2/2017
2208.2017

Lic.No/Datc:1010059731

23.022017

AA has been referred to

Status:

Dcfcrrcd

Dcfc・ r Datc:

03.10.2017

MSME for

Approved

Status:

Dcferrcd

DcFer Datc:

03.102017

McitY for

Case No.:25/25/81-Al“ C2/2016  Party Namc:ESSAR FERRO
Al´ IンOYS COMPANY

HQ「 ilC
:01/81/050/00620/ノ Mヽ17/

Decision : NC decided to ratify thc norms for the above AA as per DIPP comments vide UO
No. 1216212017-'l'SWl73 dated 18.09.2017 as under:

l. Sizc of cablcs thcir lcngth and nct wcighs may bc spccified as under:

Sizc Qty. in Kms.

Net lrxpotl
Weight (Kgs.)

4CX 16mm2 270 96026

4C X 25 mm2 389 190419

4C X 35mm2 96.5 61060

4C X 50mm2 16 13612

TOTAIノ 771.5 36117

Quantity of import item at Sl. No 1 viz. Aluminium Wirc Rod (E.C. Grade) may be

allowed as applied for i.e. 175478.9 Kgs. taking clue from Engineering Table 5.

may take suitable consequential action accordingly.

2.

RA

(〕asc No.:3/2/81-AIノ C2/2017

HQ「 ilC
:01/81/050/00008//ヽ M18/

Dccision:NC obscrvcd

岬
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comments.NC dccidcd tO awaitthcir cOmmcnts and dcfcarthc casc.

1｀he case stands dcfcarrcd t0 03.10.2017

Casc No.:9/2/81‐ AIノ C2/2017    Party Nannc:Irc1 01JN         INIcct NO/1)atc:11/81-

CONNI〕 CTORS LIMITI]D    AIッ (,2/2017
22082017

HQ Filc RLンA「 i!c Iン ic.No/Datc:1010059732
:01/81/050/00009/AM18/       :lo/24/040/00112//ヽ M17/       .23.022017

Dccision :NC observed that applicatiOn fOr thc abOvc AA has bccn rcferrcd to

comments.NC decided to awaitthcir comments and dcfcrthc casc.

′
「 hc case stands deferred tO o3.10.2017

Case No.:4/2/81‐ ALC2/2017   Party Name:ATC PRECIS10N  Mcct No/Datc:11/8ト
.COMPONENTS P LTD      Alン C2/2017

22.08.2017

HQ File               RLA Filc              ,ン
i`。No/Datc:031o4o1808  Dさ拠r Datc:

76 :01/81/050/00004/AM18/       1o5/23/040/00496/AMi7/       ol o3.2017              o3.10.2017

Dccision:NC observed that applicatiOn fOrthe abOvc AA was rcfcrrcd tO DIPP(ChCmical

D市 ision).NC dccidcd tO awaittheir cOmmcnts and dcfcrthc casc.

´
「 hc case stands dcferrcd tO o3.10.2017.

HQ Filc

:01/81/050/00021/AM18/

HQ「 ilc
:01/81/050/00018/AM18/

RLA「 ilc
:02/24/040/00222//ヽ M17/

RLA Filc

:02/24/040/00247/AM17/

ALC2/2017
22082017

1ン ic.No/Datc:0210207425

02032017

Lic.No/Datc:0210207442

06.03.2017

Status:

Dcfcrrcd

Dcfcr Datc:

03 102017

McitY for

Status:
Deferred

Status:

Defcrrcd

Dcfcr Datc:

03 102017

MSME fOr

Approved

Casc No.:21/2/81-ALC2/2017  Party Namc:MANASH
PAUlン

KUMAR McctNo/Datc:11/8ト

Decision : NC observed that application for the above AA has becn referred to
comments. NC decided to await their comments and defer the case.

The case stands deferred to 03.10.2017

caseNo.:18/2t81-ALC2l20l7 parryName:LEADS'foNE MeerNo/Date:ll/gl-
ENERGY LTD. ALC2I2OI7

22.08.2017

zs I)ccision : NC dccided to ratify thc norms lorthe abovc AA as pcr I)lpp comrncpts vicje l.jo
N,o. 12162120l 7-'t'SW/78 daled I 8.09.2017 as undcr :

l. Quantity of import itcm may bc allowed as undcr:

(i) I-orcxPort itcm at Sl. No. I as 302.82 M'l'as 1.03 Kgs./Kg. contcnt in cxport itcrn.ia 0ory 
zo y>.
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(ii) Iror expofl item at Sl. No. 2 as 1.03 Kgs./Kg. content in export item.

I{A may take suitablc consequcntial action accordingly.

HQ「 ilC RIンAI'Hc

79 :01/81/050/00010//ヽ
M18/        :10/24/040/00117/AM17/       09.03.2017

Dccision :NC obscrved that application for the abovc AA has been rcfcrred

comments.NC decided to awaitthcir comments and defcrthe case.

′
I｀hc case stands dcた rrcd to 03.10.2017

Casc No.:10/2/81-Alフ C2/2017  Party Namc:FC1 0EN
CONNECTORS LIMITED

Casc No.:5/2/81-AI′ C2/2017   1)alty Nalllc:BHARAT III〕 AVY
ICIン ItCTRICALS LIMITED

HQ「 ilC IRI′ A Irilc

:01/81/050/00005/AM18/        :11/24/040/00007/AM17/

1)ccision:NC obscrvcd that rcply ofthc flrln has becn

decided to a、 vait thcir commcnts and dcfcrthe case.

′
「he casc stands dcfcrrcd to 03.10.2017

Casc No.:13/2/81‐AI,C2/2017  Party Namc:JAIN METAIン
R01ン 1ン ING MILIン S,

for comments. NC

Mcct No/Datc:11/8卜     Approvcd
Al´C2/2017
22.08.2017

Lic.No/Datc:0410162907
23.03.2017

Mcct No/Datc:11/81-

ALC2/2017
22.082017

Lic.No/Datc:1010059734

Mcct No/Date:11/81-

ALC2/2017
22.082017

Lic.No/Date:1l10028270
17.03.2017

forwardcd to DHI

Status:

Dcferred

Dctr Datc:

03.10.2017

McitY for

Status:

Dcfcrrcd

Dcfcr Datc:

03.10.2017
80

Dccision : NC dccidcd to ratify thc norms for the above AA as pcr DIPP comments vide UO
8r No. 1216212017-'l'SWl81 datcd 18.09.2017 as under:

1.Quantity of impon itcm may bc aHowcd as 868.44 MT on repeat basis as pcr thcir

Advancc Authorization No.0410160382 dated 06.04.2015 ratifled in NC mecting No.

24/81 datcd 08/03/2016.

IヽA may takc suitablc conscqucntial action accordingly.

HQ Filc

:01/81/050/00013/AM18/

82 HQ「 ilC
:01/81/050/00132//ヽ M18/

rqgftq RiE /BALJrr
t3q q6rffisrar f4+cr

Ei|'dy Olrootq O.ntf4l or Fqt
llirr arrrrt qrrd:fJ

Olrotorlt+ oenGrai ol l!-r,
qrFrw t'i -.1|rt!-4.

Mlhktiv ci c5:-. i:.Ji 1;
\rtrt i:.iq-{. ao {':.- .'..

Udyoe Btiltan, N.., Do.,

RI´ A Filc

:04/24/040/00224/AM17/

RLA「 ilc
:03/95/040/00859/AM17/

Mcct No/Datc:11/8ト

Al´C2/2017
22.08.2017

1ン ic No/Date:0310812136

27.03.2017

Case No.:26/5/81-AIノ C2/2017  Party Namc:PHOENIX
INDUSTRIES PVT.LTD

Status:

Dcfcrred

Defcr Datc:

0310.2017

MSME forDecision : NC obscrvcd that application l'or thc above AA has been rcfcrred to

21
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Decision : NC decided to ratify the norms for the abovc
83 No. 1216212017-1'5W/83 dated 18.09.2017 as under:

METALINDUS・「 RIES

RLA Filc

Casc No.:22/5/81‐ Alン C2/2017   Party Namc:SHRItIC― JI
POWItRLINES

HQ Filc

:01/81/050/00109/AⅣ l18/

HQ File

85 :O1/81/050/00128/AM18/

RLA Filc

:04/24/040/00229/AM17/

RLA「 ilc
:03/95/040/00966/AM17/

Party NameiSHREE― JI
POWERIッ INES

RLA Filc
:03/95/040/00967/AM17/

′
I｀hc casc stands dcibrred 10 03.10.2017.

Casc No.:3/5/81-Alノ C2/2017   Party Namc:JAIN MI]I Al´

ROI′ 1ッING MHッ l′ S,
Mcct No/1)atc:11/81- Approved
ALC2/2017
22.08.2017

Lic.No/Datc:0410162937
129.03.2017              1

AA as per DIPP commcnts vidc U0

AIンC2/2017
22.08.2017

1ノic.No/Datc:0310812183

1.Quanttty of import item may be allowed as 868.44 MT On rcpcat basis as per their

Advance Authorization No. 0410160382 dated 06.04.2015 ratiflcd in NC meeting No.

24/81 dated 08/03/2016.

ItA may take suitable conscquential actiOn accOrdingly.

Case No.:2/l llSl-Al'c212017 Party Name:JAY BI IAWANI Meet No/l)ate: I l/8 l- Approved

HQ Filc

:01/81/050/00240lAMl8l :031941040/0tl50lAMt7/ 29.03.2017

-. Dccision : NC decided to ratify the norms for the abovc AA as pcr DIPP commcnts vidc IJO84 No. 12l6zl2ol7-Tsw/84 dated 1g.09.2017 as under :

l. Quantity of import item may be allowcd as applicd for i.c. 18054 Kgs. as I .02 Kgs./Kg.
content in export items.

ItA may take suitable conscquential action accordingly.

Decision : NC observed that application for thc abovc AA has been rcfcrred to
comments. NC decided to await their comments and delcr the casc.

'l'he case stands deferred to 03.10.2017.

Mcet No/Datc:11/81‐

ALC2/2017
22.082017

1ンic.No/Datc:0310812251

30032017

Mcet No/Datc:11/8ト

ALC2/2017
22.08.2017

Lic.No/Datc:0310812250
3003.2017

Status:

Defcrrcd

Dcfcr Datc:

03.102017

MSMI]for

Status:

Dcね rrcd

Dcた r Datc:
03 10.2017

Case No。 :23/5/81-ALC2/2017

HQ Filc

:01/81/050/00129/Aヽ 418/

22



Decision : NC observed that application for the above AA has been referred to MSME for
comments. NC decided to await their comments and defer the case.

'l'hc case stands dcfcrred to 03.10.2017.

HQ IrilC

88 :01/8:/050/00127/ノ
M`18/

RLA「 ilc
:03/95/040/01027/ノ Mヽ17/

RIン A Ililc

:03/95/040/01025//ヽ M17/

RLA「 ilc
:03/95/040/00009/ノ Mヽ18/

RI´ A Irilc

:03/95/040/01043/AM17/

Lic.No/Datc:0310812355

04.04.2017

Status:
Deferred

Status:

Dcferrod

Dcfcr Datc:

03 10.2017

to MOS for

Status:
Deferred

Casc No.:10/8/81-AIJC2/2017  Party NamclME′「 AL PORT.   Mect No/Date:11/8ト
ALC2/2017
.22.08.2017

HQ IlilC

:01/81/050/00171//ヽ M18/
Lic No/Date:0310812320  Defer Datc:

31 03.2017               03.10.2017
87 Dccisioi:NC obscrvcd thtt hard copy oftAさ

application not received from RA,Mumbai.NC
dccidcd to rcqucst thc concerncd Rcgional Authority to for、 vard two sct of application
along、vith ncccssary documcnts%r cxarnination ofthc case.

′
I｀hc casc stands dcfcrrcd to 03.10.2017.

Casc No.:21/5/81‐ALC2/2017  Party Namc:PHOENIX FOILS  ‐Mcct No/Datc:11/8ト
PVT.1ンTD               ALC2/2017

22.082017

89 Dccision : NC obscrved that hard copy of the application nol received from RA, Mumbai. NC
dccidcd to rcqucst thc concerncd Itegional Authority to forward two set of application
alongwith nccessary docurncnts for cxamination of the case.

'l'hc casc stands dclcrred to 03. 10.2017.

Casc No.:7/8/81-Al′C2/2017   Party Namc:METAlン PORT.

Decision : NC obscrved that application for the above AA has been referred
commcnts. NC dccidcd to await thcir comments and dcfer the case.

'l'he case stands delerred to 03.10.2017.

Case No.:6/8181-Al,C2/2017 ParlyName:MIII'AL POR'I-. Mcct No/Datc:11/8ト

Al´C2/2017
22.08.2017

HQ IrilC

iO1/81/050/00167//ヽ M18/

Mcet No/Date:11/81‐

AIッC2/2017
22.08.2017

HQ IlilC

:01/81/050/00168//ヽ 1ヽ418/

Lic.No/Date:0310812422  Dcfcr Datc:

10.04.2017              0310.2017

Status:
I)eferrcd

Lic.No/Datc:0310812420  Dcfcr Datc:
1004.2017              03.10.2017

Decision : NC obscrved that hard copy of the application not rcceived from RA, Mumbai. NC
dccidcd to request thc concerncd l{egional Authority to fbrward two set of application
alongwith nccessary documents lor cxamination of the case.
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´
I｀hc case stands dcferrcd to 03.10.2017.

Casc No.:8/8/81-ALC2/2017   Party Nalnc:M It′ I｀ ALン POR′ I｀     Mcct No/1)atc:11/8ト
Al´C2/2017
22082017

HQ Filc RIンA「 ilc I´ ic.No/1)atc:0310812421   1)cFcr I)atc:

:O1/81/050/00169/AM18/       :03/95/040/00008/Aヽ418/ 10042017 03 102017
9l 

Decision : NC observed that hard copy of the application not reccived lrom I{A, Mumbai. NC
decided to request the concerned Regional Authority to lorward two sct of application
alongwith necessary documcnts for examination of thc casc.

'l'he case stands deferred to 03.10.2017.

Case No.:24/5/81¨ALC2/2017  Party Namc:POLYCAB WIRItS Mcct No/1)atc:11/8卜     Approvcd
PVTl′TD               AI″ C2/2017

22082017

Status:
Deferrcd

may be allowed as 1.02

HQ Filc

:01/81/050/00130/AM18/
RLA Filc                Iッ ic.No/Datci03 1081 2436
:03/95/040/01046/AM17/        11.04.2017

Decision : NC decided to ratifythc norms forthc abovc AA as pcr I)IPP comments vide LJO

No. 121621201 7-'l'SW/92 dated 18.09.201 7 as under :

l. Description, sizes, quantities and net weight ol'cxport itcms at Sl. No. I to 20 under
the Advance Authorization may be specified as per enclosed Annexurc.

2. Quantity of import item at Sl.No.l i.e. Coppcr Wirc Rod may bc allowed as 1.01

Kgs./Kg. content in thc export items at Sl. No. I to 20.
3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingots may be allowed as L0l

Kgs./Kg. content in thc export items at Sl. No. 5, 7, 8 &.20.
4. Quantity of import item at Sl. No. 3 i.c. LDPII Compound( Crosslinkable) may bc

allowed as 1.05 Kgs./kg content in the export itcms at Sl. No. I to 3 & 5 to 20.
5. Quantity of import itcm at Sl. No. 4 i.e. ZHIrI{ Compound may be allowcd as 1.05

kgs/kg content in the export items at Sl. No. 6 to 9.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed
as 1.05 kgs/kg content in the export items at Sl. No.5,8 to 10 &.20.

7. Quantity of import itcm at Sl. No. 6 i.e. PVC Rcsin may be allowcd as 1.05 Kgs./Kg.
content in the export products at Sl. No. I to 4 & l0 to20.

8. Quantity of import itcm at Sl. No. 7 i.e. PVC Plasticizer may be allowcd as 1.05
Kgs./Kg. content in the export items at Sl. No. 1 to 4 & 10 to 20.

9. Quantity of import item at Sl. No. 8 i.e. Copper'l'ape may be allowed as l.0l
Kgs./Kg. content in the export items at Sl. No.5, 8 to l0 &20.

10. Quantity of import item at Sl. No. 9 i.c. Galvaniscd Stecl Wirc may bc allowed as

I .02 kgs/kg content in the Export items ar Sl. No. I to 3, 6 & 9 ro 19.
11. Quantity of import item at Sl. No. l0 i.c. Lead Ingot may be allowed as l.0l kgs/kg

content in the export itcms at Sl. No. l3 to 19.

12. Quantity of imporl itcm a1 SI. No. I I i.c. Glass Mica'l'apc

eel
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Kgs./Kg. contcnt in the export items at Sl. No. l, l1 to 13, 16, 17 & 19.

I{A may take suitable consequential action accordingly.

Casc No.:33/5181-Al,c2/2017 Party Name:BHANDn RI FOILS Meet No/Date: I l/81-
& ]'TJI}IJS LIMITED, ALC2I2OI7

22.08.2017

HQ Filc RI´ A Irilc Lic.No/Datc:0310812490

13.04.2017:O1/81/050/00139/ノ ヽヽ 418/       :03/94/040/00031/Aヽ 418/

Decision : NC dccided to ratify thc norms for the above AA as pcr DIPP comments vide iJO
e3 No. 1216212017-'l'SWl93 dared 18.09.2017 as under:

1. Words``of rclcvant gradc''may be sufflxed with thc description of import

quantity may bc aHo、 vcd as 285715 Kgs. as I.20 Kgs./Kg. content in the
aftcr taking cluc■Orn SION c… 594.

ItA may takc suitablc conscqucntial actiOn accOrdingly.

Case No.:34/5/81-ALC2/2017  Party Namc:BHANDARIFOILS McetNo/Datc:11/81‐

&′ I｀tJ131〕 S LIMITED,        IALC2/2017
22.08.2017

HQI↑ ilC RIン A Irilc 1ン ic No/1)atc:0310812489
:01/81/050/00140/AM I 8/ :03t94t040/O0O3ZtAMtBt 13.04.2017

l)ccision : NC decidcd to ratify thc norms lor the above AA as pcr DIPP comments vide UO
No. 1216212017-'l'SWl94 dated 18.09.2017 as under :

l. Words "of relevant grade" may be suffixed with the description of import item and its
quantity may bc allowcd as 128572 Kgs. as 1.20 Kgs./Kg. content in the export itcm
after taking cluc from SION C-594.

I{A may takc suitablc consequcntial action accordingly.

Case No.:9/8/81-AlフC2/2017   Party Name:METAL POR 「́ .   Mcct No/Date:11/81-    status:
Al′C2/2017           1Defcrred
22.08.2017

HQ「 ilC RIン A Irilc Lic.No/Date:0310812603  Dcfer Datc:
:01/81/050/00170//ヽ レ118/        :o3/95/040/00037/ノ Mヽ18/ 19.042017 03 102017

95 
Decision : NC observed that hard copy of the application not received from RA, Mumbai. NC
decidcd to request the conccrned I{egional Authority to forward two set of application
alongwith necessary documents lor cxamination of the case.

'l'hc casc stands dcfcrrcd to 03. 10.2017 .

4ヽcct No/Datcil 1/81-

Al′C2/2017

Approvcd

itcm and its
cxport itcm

Approved

Status:
I)eferrcd

６

　

¨

９

　

　

　

′

Casc No.:17/5/81¨ ALC2/2017  Pany NamciSVAM
PACKAGING INDUSTRIES

´  `´  ル・
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PRIVATE LIMITED 22082017

HQ F‖e                RLA Filc               lッ ic.No/Datc:0510402276  1Dcfcr Datc:
:01/81/050/00123/AM18/       :05/24/040/00028/AM18/       .20.04.2017              03.102017

Decision:NC observed that application for the above AA was rcfcrrcd to MSMIt for

comments.NC dccidcd to awaittheir comments and defcrthc case.

11｀ he case stands deferred to 03.10.2017.

Case No.:3/11/81-ALC2/2017

HQ Flle

:01/81/050/00241/AM18/

Decision:NC decided to

No.12/62/2017¨
′
「 SW/971

Party Namc:JAY BHAヽ VANI   Mcct No/Datc:11/8ト
METAIン INDUSTRIES       AI′ C2/2017

.22.08.2017

Approved

RLA Filc

:03/94/040/00053/AM18/

l´ic No/Datc:0310812720

24.042017

ratify the norms for the abovc AA as per t)lPP commcnls vidc IJO

dated 18.09.2017 as under :

I . Quantity of import item may be allowed as applicd lor i.c. 102000 Kgs. as I .02 Kgs./Kg.

content in export items.

RA nnay take suitable conscquential action accordingly.

Casc No.:3/8/81-ALC2/2017   Party Namc:MEl｀ AL POR′ I｀ .

HQ Filc

:0l/81/050/00l64lAMl9l :031951040100057/AM I 8/ 25.04.2017

98 Decision : NC observed that hard copy of thc application not rcceivcd

decided to request the concerned Regional Authority to forward

alongwith necessary documents for examination of the casc.

'l'he case stands deferred to 03.10.2017.

RI´ A Filc

RLA F‖ c

i03/95/040/00058/AM18/

Party Name: M Iil'A l- POR'l'.

Mcct No/Datc:11/8ト

Al′C2/2017
22.08.2017

1ンic.No/Datc:0310812754

■lcct No/1)atc:11/81-

ALC2/2017

Status:

DcFcrred

Dctr Datc:

03.102017

from RA, Mumbai. NC
two set of application

Status:
I)efcrred

Case No.:4/8/81-ALC2/2017   .Party Name:METAL PORT    Meet No/Datc:11/81-
ALC2/2017
22.08.2017

HQ Filc

:01/81/050/00165/AM18/

1ンic.No/Datc:0310812757  Dcfcr Datc:

25.04.2017              03.10.2017

Decision : NC observed that hard copy of the application not reccivcd lrom RA, Mumbai. NC

dccided to request the conccrned Regional Authority to forward two set of application

alongwith necessary documcnts for examination of thc case.

'l'he case stands deferred to 03.10.2017 .

10。
Casc No.:5/8/81-Al」 (J2/2017

紹

Status:
Deferretl
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22.082017

HQI'‖C                 RIンAI'ilc                Lic.No/Date:0310812782  Dcfer Datc:
:01/81/050/00166/Aヽ 418/       :03/95/040/00059/AM18/       .25.042017              03102017

Dccision :NC obscrvcd that hard copy of the application not received ttom RA,Mumbai.

NC decidcd to rcqucst thc conccrned Regional Authority to forward t、 vo set of application
along、vith ncccssary documents lor exarnination ofthe casc.

′
I｀he case stands deferrcd to 03.10.2017.

Mcct No/Datc:11/81-

AI′C2/2017
22.08.2017

HQ「ilC               RI´ A Filc              Iン iC●No/Datc:0310812841  1Defer Datc:
:01/81/050/00135//ヽ レI18/       :o3/95/040/00044/AM18/       .26.04.2017              1o3.10.2017
101Dお
tision :Nc observcd that irm wiζ requested to submit information as per I)IPP
dcncicncy lctter dated 30.05.2017 followcd、 vith rerninder datcd 14.08.2017.NC decidcd tO
a、vait reply and dcfcrthc casc.

′
I｀hc casc stands dcferrcd t0 03.10.2017.

Casc No.:29/5/81-Alン C2/2017  Palty Namc:PARAM
INDUSTRIES

Casc No.:28/5/81-AI,C2/2017 Pany Namc:PARAM

INDUSTRH〕 S

HQ Filc

102 :01/81/050/00134/AM18/

RI´A Fllc

:03/95/040/00079/AM18/

Pany Namc:FUJIKURA
AUT()MO′

「 IVI]INDIA
PRIVA′ I｀ Elン IMITED

4ヽcct No/1)ate:11/81‐

Al′C2/2017
22.08.2017

Mcct No/Datc:11/81‐

AI´C2/2017
2208.2017

Stalus:
l)eferrcd

Status:
Deferred

Status:
Deferred

Defer Date:
03.10.20r7

RA, Mumbai.
of application

Status:
Deferrcd

Lic No/1)ate:0310812943 Defcr Datc:

28.04.2017              o3.102017

Decision : NC obscrved that reply of the firm received and sent to DIpp for comments.
NC dccided to await their comments and dcfcr the casc.

'l'he case stands deferred to 03. lO.2017 .

Casc No.:2/8/81-ALC2/2017  Parly Namc:METAL PORT.  Mcct No/Date:11/8ト

AlンC2/2017
22.08.2017

HQ「 HC                 RLA I↑ ilc                Lic.No/Datc:0310812942
:01/81/050/00163/ノ M`18/       :o3/95/040/00078/AM18/       2804.2017

1)ccision :NC obscrvcd that hard cOpy Of thc application nOt received from

NC dccided tO rcqucst thc cOnccrned ltegional Authority lo forward twO set

alongwith ncccssary dOcumcnts fOr cxarllination ofthc casc.

′
I｀he casc stands dcた rrcd tO o3.10.2017.

104

Casc No.:8/5/81-AIフ C2/2017
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HQ Filc               RLA Filc              tic.No/Datc13 1 1 0066713  Dcfcr Datc:
:01/81/050/00114/AM18/       :31/83/040/00003/Aヽ 418/       .01.05.2017              .03.10.2017

Dccision:NC observed that application for the abovc AA was rcfcrrcd to MSME.MSME

has returned the application stating that flrrn is not an MSMEo NC dccided to scnd thc

application to DIPP for corninents and deferthe casc.

´
「 he casc stands deferred to 03.10.2017.

Casc No。 :9/5/81¨ ALC2/2017  Party NameiSHIVALIK      Mect No/Datc:11/8ト
BIMETAL CONTROLS LTD  AIン C2/2017

22.08.2017

Approved

HQ Filc

:01/81/050/00115/AM18/

Decision : NC decided to ratify the norms for the abovc AA as pcr DIPP comments vide

r0s UO No.1216212017-TSW/105 datcd 18.09.2017 as undcr:

l. Words "Relevant" may be prelixed with the description of import itcms at Sl. No.1 &-2.

2. Quantities of import items at Sl. No. I & 2 may be allowcd as 90900 Kgs. & I 0100 Kgs.

respectively as 1.01 Kgs./Kg. content in export itcm.

RA may take suitable conscquential action accordingly.

Case No.:12/5/81¨ALC2/2017 Party Name:KEI
I′ IMITED

INDUS´ I｀RH〕 S McctNo/Datc:l1/81- Approved

RLA Filc

:05/24/040/00040/AM18/

HQ「 ilC RLA「 1lc
:01/81/050/00118/Aヽ 418/      :05/23/040/00640//ヽ 4ヽ17/

Decision:NC dccided to ratify the norms for

UO No.12/62/2017-1｀ SヽV/106 datcd 18.09.2017

Lic No/Datc:0510402399

01.05.2017

AIッC2/2017

2208.2017

1′ ic No/1)atc:0510402415

02052017

thc abovc A/ヽ  as pcr I)IPP commcnts vidc

as undcr:

L Net wcight of export products may bc spccificd as undcr:

106

2.QuantitiCs of import itcm at SI.No l vizo Coppcr

“尚
並呻岬引

TⅢ
…
Wirc Rod/CC Rod(EC(〕 radc)/

)may be a110wcd as under:

,
Ⅵ認u醐踊』器 AP

Sl.

No.
Net Export
Weight
Kes./Km

Sl.

No.
Net Export
Weight
Kgs./Km

SI.

No.
NctIう xport

Wcight
KRs./Km

SI.

No.

Nctl〕 xport

Vヽcight

KRs./Km

l 393.3 7 2450.1 13 426.8 19 815
つ
４ 301。 3 8 4644.9 14 188.2 20 1029.9

3 492.8 9 924.2 15 274.1 1 1418.1

4 696.9 10 3423.l 16 373.1 22 279.5
く
υ 264 782.8 17 461

6 207.3 う
ん 1358.l 18 646.1



a) Iror lixport products mcntioned at Sl. No. 5,6 &. l4 to 2l as per Engineering
'l'abte-4.

b) Iror l:xport product mcntioned at Sl. No. 22, as l.0l Kgs./kg content in the
cxport product.

Words " Scmi Conductive XLPti Compound" may be deleted from the description
of import itcm at Sl. No. 2 and quantities of XLPE Compound of relevant grade
may bc allowcd as 1.05 Kgs./kg content in the export products at Sl. No. 7 to 10.

Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05
Kgs./kg contcnt in thc cxport products at Sl. No. I to22.
Quantitics ol- import item at Sl. No 4 viz. Antimony 'l'rioxide may be allowed as
1.05 Kgs./kg contcnt in thc export products at Sl. No. I to 22.
Quantitty ol'import itcm at Sl. No. 5 i.e. Galvaniscd Steel Wire/G.l Wire may be
rcstrictcd as7177.9 Kgs. and may be allowed as 1.02 kgs/kg content in the lJxport
producls at Sl. No. I to 4, 7, 8" I l, 12 BL 14 to 22.
Quantitics ol'import itcm at Sl. No 6 viz. Aluminium wire Rod(EC crade)/ copper
cathodc (9999% purity) (lilccrrolytic grade )may be alrowed as under:

a) I"or lrxport products mentioned at Sl. No.
Engi necrin g'l'ablc-5.

I to 4, 7, 8, ll &. 12, as per

b) [ror l:xport products mentioned at Sl. No. 9, 10 & I 3 as 608.2 Kgs./Km, 2387 .5
Kgs./Km & 244.9 Kgs./Km respectively, taking clue from lingineering 'l'able 5.

I{A may take suitablc consequential action accordingly.

う
０

4.

5.

6.

7.

Casc No。 :9/11/81-AIJC2/2017  Party Namc:DIAMOND

I〕NGINItilRING(CHENNAI)

HQ IrilC

PVTI′TD

RLA「 ilc
:O1/81/050/00247//ヽ M18/       :o4/24/040/000i3/Aヽ 418/

Dccision :NC dccidcd tO ask thc rlrm to subrnit

12/62/2017-´ I｀ SW/107 datcd 18.09.2017 as undcr:

lンic.No/Datc:0410163049 Defer Date:

02.05.2017              o3.10.2017

information as pcr DIPP UO No.

Mcct No/Datc:11/8ト

AlンC2/2017
22.08.2017

Status:
Deferred

107

I' Information in rcspcct of Sl. No. 1,3,4, 5 & I I of Standard Deficiency Format, export
item wise.

I'he case stands dcl-crred to 03. lO.2Ol7.

Casc No.:13/5/81-AI“ C2/2017

HQ Filc

:O1/81/050/00119//ヽ 4ヽ18/

Dccision:NC dccided tO

ι野轟薔

Party Name:KEIINDUSTRIES Meet No/Date:11/81-
1ン 1ヽ41TIう I)               ALC2/2017

22.08.2017

Approved

RIン A「 ilc Iン iC●No/Date:0510402455
:05/23/040/00o01/Aヽ 418/       o4.05.2017

ratify thc norms for the abovc AA as pcr DIPP commcnts vidc

29
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UO No. 1214212017-TSW/144 datcd 30 10512017 as undcr :

l. Quantity of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/

Copper Cathode (99.99% purity) (Electrolytic grade ) may bc allowcd as 16340.9

Kgs. as per Engineering Table 5 .

RA may take suitable conscqucntial action accordingly.

Case No.:32/5/81‐ALC2/2017  Party Name:MEHTA TUBES   Mcet No/Date:11/81-
ILIMITED                ALC2/2017

22.08.2017

Status:
f)cferred

HQ File

109:01/81/050/00138/AM18/

RLA File

:03/95/040/01040/AM17/

1ンic.No/Datc:0310813091  Dctr Datc:

05.052017              03 10.2017

IDecision:NC observed that f11lH was requested subnlit information as per DIPP dcflciency

lctter dated l l.07.2017.NC decided to send a rerninder dctrthc case.

′
「 he case stands deferred to 03.10.2017.

ICasc No.:8/11/81¨ ALC2/2017  Party NamciPARAM       .MCCt No/Datc:11/8卜     Status:

INDUSTRIES            Alフ C2/2017          Defcrred
2208.2017

HQ File                 lRLA File                Lic No/Datc1031 0813249  Dcfcr Datc:
:01/81/050/00246/AM18/       103/95/040/00112/AM18/       12.05.2017              03.10.2017

Decision:NC decided to ask the flrm to submit information as per DIPP UO No.

1lo‐ 12/62/2017-′「 SW/110 datcd 18.09.2017 as undcr:

1. Information in respect of SI.No.ll&1l A of Standard I)eflciency Format.

2.Arca of cxportitem&import itcm.

3.Thickness ofimportitem.

The case stands deferred to 03.10.2017.

Casc No.:7/11/81-ALC2/2017  Party Name:PARAM
INDUS・ I｀RIES

Mcct No/Datc:11/8ト

AlンC2/2017

22.082017

Status:
Deferred

I-le File RLA File l.ic.No/Date:0310813563 Defer Date:

:01/81/050/00245lAMl8l :03/951040100155/AM I 8/ 25.05.2017 03.1 0.2017

Decision : NC decided to ask the firm to submit inflormation as pcr DIPP UO No'

ttt 1216212017-TSW/11I dated 18.09.2017 as under:

l. Information in respect of Sl. No. 1 I & I lA of Standard Deficiency lrormat.

2. Area of export item & import item.

3. Thickness of import item.

The case stands deferred to 03.10.2017.
~η ~~
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Mcct No/Datci1 1/81-

ALC2/2017
2208.2017

HQ「 ilC RI″A「 ilc Lic.No/Datc:0310814032  Dcfer Date:
:01/81/050/00242/AMt&l i0319s1040/00181/AM l8/ 16.06.2017

I l2 
Decision : NC obscrved that DIPP (Chemical Division) vide their deficiency letter No.l'SW
U.O.7136ll2017ll'SWl14l dated 05.09.2017 has sought certain information from the firm.
NC dccided to await thc rcply of thc firm and defer the case.

'l'he case stands deferred to 03.10.2017 _

Casc No。 :4/11/81-AI′C2/2017  Palty Namc:NICOMET
IN DUS 「́ RIES LTD.

Casc No.:5/11/81-AI′ C2/2017  Pany Namc:NICOヽ 4El｀
lNDUS 「́ RHtS L´ I｀D

Casc No.:6/11/81-AIッ C2/2017  Party Namc:PARAM
INDUS′ I｀RII]S

HQ IlilC Rlン A Ifilc

:01/81/050/00244/Aヽ 418/       :o3/95/040/00237/AM18/

1)ccisiOn : NC dccidcd tO ask thc nrm to subrllit

i14 12/62/2017-″ I｀ SW/114 datcd 18.09.2017 as undcr:

HQ Iri!C

Lic No/Datc:0310814090  Dctr Datc:

1906.2017              o3 10.2017

information as pcr DIPP UO No.

Mcct No/Datc:11/81‐

AlンC2/2017
2208.2017

Status:Casc

Addcd

Status:Casc

Addcd

Status:
Defcrred

Mcct No/Date:11/8ト

Al′C2/2017
22.08.2017

HQ「 ilC RLA「 ilc Lic.No/Date1031 081 4030  Defer Datc:

!13 Dccision:NC observcd that DIPP(Chettical D市
ision)宙 de their denciency letter No.TSW

l」 .().7/361/2017/′「 SW/141 datcd 05.09.201 7 has sought ccrtain information fronl thc flrrFl.

NC dccidcd tO awaitthc rcply ofthc nrrn and dcferthc case.

´
I｀ hc case stands dcfcrred to 03.10.2017.

l. Information in rcspect ofSl. No. I I & I lA ofStandard Deficiency Format.
2. Area of cxport item & import item.
3. 'fhickncss of import itcm.

'l'hc casc stands dcfcrred to 03.10.2017 .

Case No.:I0/ll/81-Al,C2l20l7 Party Namc:GOEL STEELS McctNo/Date:lll81- Approved
ALC2/2017
2208.2017

Lic No/Datc:0510403181RI′A「 ilc
:01/81/050/00248/AM18/       :o5/23/040/00114/AM18/       20.062017

Dccision:NC dccidcd tO ratitt thC norms for thc above AA as pcr DIPP comments宙 de
t」 O No. 12/62/2017-´ FSW/115 datcd 18.09.2017 as undcr:
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1.

HQ Filc

116 :01/81/050/00162/AM18/

HQ File

:01/81/050/00249/AⅣ l18/

RLA「 lle
:04/24/040/00043/AN418/

RLA I'ilc

:05/23/040/00123/ANl18/

1ッ Iヽ41TED

RLA File
104/24/040/00068/AM18/

1ン iC●No/Datc:0410163268

21.06.2017

Mcct No/Datc:11/8ト

AlンC2/2017

22.082017

23.06.2017

2208.2017

1フic.No/Datc:0410163295

2906.2017

Status:

Dcfcrrcd

i  Dcた r Datc:

03 10.2017

RA,Chennai.

Status:
I)cfcrred

03 102017

つ
４

Words "containing 196000 Kgs. of Non-Magnctic Stainless Steel Grade 201" may be

suffixed with the description of export product.
Words "of relevantthickness and grade" may bc suffixcd with the description of import
item and its quantity may be allowed as applied lbr i.e.215600 Kgs. as l.l0 Kgs./Kg.
content in the export items.

ItA may take suitablc conscqucntial action accordingly.

Case No.:1/8/81-Al′ C2/2017   Party Namc:PONDY OXH)1う S  Mcct No/1)atc:l1/81-
AND CHIEMICAI´ SI′ IN/11TI〕 D  Al′ C2/2017

22082017

Decision : NC observed that hard copy of the application not received from
NC decided to send a reminder and defer the case.

'fhe case stands deferred to 03.10.2017 .

Casc No.:13/11/81-ALC2/2017 Party Namc:JIN DAL SAW
IンIMITED

HQ Filc

i01/81/050/00251/AM18/

1ン ic No/1)atc:0510403225   Dcfcr I)atc:

Decision : NC decided to ask the firm to submit inlormation as per [)lPP commcnts vide UO
I l7 No. lzl6zl2olT-Tsw/l I 7 dated 18.09.2017 as under :

I . Information in respect of Sl. No. 3, 4 &.5 of Standard Dcficicncy Format.

2. Details of manufacturing activities on import itcms , if any

'l'he case stands deferred to 03.1 0.2017 .

Case No.:l l/l l/81-ALC2l20l7 Party Name:SIIICI IIIM 4ヽcct No/1)atc:11/81- Approved
TECHNOLOGl13S PRIVATIt  AlッC2/2017

Decision:NC decided to ratify the norms for the abovc AA as pcr DIPP commcnts vidc
118 uo No. 12/62/2017-TSヽ

V/118 datcd 18.09.2017 as undcri

l. Quantity of import item at Sl. No. I may be allowed as 14247.2 Kgs. taking cluc
from Engineering'['ables 4 &. 5.

RA may take suitable consequential action accordingly.

l19 Casc No.:14/11/81-ALC2/2017 Party Name:KIll INDUS'|RIIlS Meet No/l)ate:l l/81- Status:

Ⅵ  AP
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HQI↑ ilC

:01/81/050/00252/ノ M`18/

Dccision :NC dccidcd tO
12/62/2017-′ I｀SW/119 datcd

1ンIMITItD

RIνA「 ilc
:05/23/040/00138//ヽ M18/

ask thc flrrn to subnlit

18.09.2017 as undcr:

ALC2/2017
22.082017

I)efe rred

Lic.No/Datc:0510403355  Defer Datc:

07.072017              03102017

information as per DIPP UO No.

l. Net weight of each Cable.
2. Material balancing viz. nct contcnt of each imported and indigenous input, for each cable.
3. 'l'abular statemcnt giving total rcquirement of each raw material, export product wise.

'l'he casc stands dcferred to 03.10.2017 .

Case No.:16/11/81-Al′ C2/2017 Party Name:KEIINDUSTRIES Mect No/Datc:11/8ト
1ンIMITED              ‐AlンC2/2017

22.08.2017

HQ「 ilC               RLA Filc              Lic No/Datc:0510403354  Defer Datc:
:01/81/050/00254/Aヽ 418/       :05/23/040/00125//ヽ M18/       o7.07.2017              03.10.2017

Dccision :NC dccidcd 10 ask thc flrm to submit informttiOn as pcr DIPP UO No.

120 12/62/2017-′
I｀ SヽV/120 datcd 18.09.2017 as undcr:

HQ Filc

:01/81/050/00250/AM18/

l. Net wcight of each Cable.
2. Material balancing viz. net contcnt of each imported

cable.
3. 'l'abular statcment giving total requirement of each raw

'l'hc casc srands dclcrrcd to 03.10.2017.

Casc No.:12/11/81-AIフ C2/2017  Party Namc:TEMPElン

PRECISION METAL
PRODUC´ I｀SINDIA PVT.LTD.,

RIン A Ililc

:04/24/040/00070/ノ Mヽ18/

Casc No.:15/11/81-AI′ C2/2017  Party Namc:KEIINDUSTRIES
I′ I■111｀ I〕D

rq$trr fHureat
Elq tilrR$qr fl

Eapdy Dl..otd o.h./.1
ftrivr tqrry q6

Olreotorrb O.a6nl ot
qtFrqj v.i sr:-r

Mlnlitry a! com'':r.
'birt"i rs\. q5 :..

Udtrcg:Erhr\Jrn, No!
--r.'

.,1|:

and indigenous input, l'or cach

' material, export product wise.

Mcct No/Datc:11/8卜     Approvcd
ALC2/2017
22.08.2017

Lic No/Datc:0410163324

11.07.2017

Status:
Deferred

Status:

I)cfcrrcd

Decision : NC dccidcd to ratify the norms for the above AA as per DIPP comments vidc
r2r l.JO No. 1216212017-'l'SWl121 dared 18.09.2017 as under:

1. Words "Relcvant " may be prcfixcd with the description of import items at Sl. No. I

1o 4 and thcir quantities may be allowcd as 1.02 Kgs./Kg. content in export items at
Sl. No. I to 4 rcspcctivcly, as claimed by the applicant.

may takc suitablc conscquenlial action accordingly.RA

Mcct No/Date:11/81-

AIンC2/2017
22.08.2017

122
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HQ File

:01/81/050/00253/AM18/

Decision : NC decided to ask the firm to submit
1216212017-TSW/122 datcd 18.09.201 7 as under :

1. Net weight of each Cable.
2. Material balancing viz. net content of each imported

cable.
3. Tabular statement giving total requirement of each

wise.

The case stands deferred to 03.10.2017 .

1ンic.No/Datc:0510403376  Dcfcr Datc:

12.07.2017              0310.2017

information as per DIPP UO No.

and indigenous input, for each

raw malcrial, export product

EXPORTS  Mcct No/Datc:11/8卜     Approvcd

RLA Filc

:05/23/040/00150/A～ 118/

Casc No.:17/11/81-ALC2/2017 Party Namc:PADIA
PVT.LTD.

HQ Filc

:O1/81/050/00255/AM18/

RLA rilc

:05/24/040/00167/AM18/

Al,C2/2017
22.08.2017

Lic No/Datc:0510403400

14.07.2017

Decision : NC decided to ratify the norms for the above AA as pcr DIPP comments vide

UO No. 121621201 7-TSW/ I 23 dated I 8.09.201 7 as undcr :

123

l. Export item to contain 460 MT of Non-Magnetic Stainless Steel Grade 201 .

2. Words "of relevantthickness" may be suffixed with the dcscription of import itcm and

its quantity may be allowed as applied for i.e.506 Ml'as l.l0 Kgs./Kg. contcnt in

export item.

RA may take suitable consequential action accordingly.

Case No.:1/11/81-ALC2/2017  Party Name:APAR
INDUSTRIES I″ IMI′ I｀ED

HQ Filc RIン A IIHc

:01/81/050/00239/AM18/       :03/94/040/00303/AM18/

Dccision :NC decidcd to ask the flrm to submit
12/62/2017-TSW/124 datcd 18.09.2017 as under:

Mcct No/Datc:11/81‐     Status:
AlンC2/2017          Dcfcrrcd
22.08.2017

Lic.No/Datc:0310814921  Dcfcr Datc:

131.07.2017              03.102017

information as pcr DIPP UO No.

124 l. Detailed calcutations for the requirement of each raw material, export producl wise

supported by the cross sectional diagram of thc cablel Buyers data shcet.

2. Total Net weights of each cable including the net weights ol'all inputs (imporled as

well indigenous, except packing materials)
3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. 'l'otal requirement of each raw material, export product wise, in a tabular form.

'l'he case stands deferred to 03.10.2017 .

…
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Ominc ARcnda of Mccting No.11/81 datcd 22.08.2017 actualiv held on 19.09。 2017

Casc No.AR-194 M/S.CARClン O′ I｀ECHNICAL PLASTICS
HQ「 ilC NO.:O1/81/162/0043/AM'14/DES― I1/

Datcd:-22.08.2017 RI´A File No.:1/02/2010:EOU:CSEZ/

―
NC obscrvcd that application for the above AA has bcen relcrred to C&PC lor

comments. NC decidcd to await thcir comments and defer the case.

'!hc g4s_e !!q!4s dclgrrcd to 03. 10.2017 .

Casc No.AR-195 M/S.MC COM INDUS′「 RIES(INDIA)PRIVATE LIMITED
MP亜型堕型 L HQ IrilC NO.:01/81/50/00447/AM14/DES.I1/
Datcd:-22.08.2017 RLA File No.:03/95/040/00616/AM14
Sub.icct: [{atillcation of norms in respcct of Advance Authorization No.

I

[ lhe casc stands delerrcd to 03.10.201 7.

127

in rcspccl of Advancc Authorization No. 0510258719

l- --lqeqq [ !2?qq
I Dccision : NC observcd that applicatio

L理型 型 止 亜 型9些上 里2011

128

1鷲

…

k m on i3.04.2017 fo1lowcd with
●●,^‐ ‐^^^:_,^月  r_^_ `L^ ^^_^― ^´^―

I rcmindcr dated 193.05.2017 was sent to firm. Since, no reply was received from the company

I 
despite rcmindcr, the committee decidcd to reject the case with direction to company to pay

I customs duty & applicable interest for IiODC.
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M/S.SUMI MoTHERSON INNOVATIVE ENGINEERING LIMITED
No. 11/81 Irilc NO.:o1/81/050/00376/AMl1/DI]S― I1/

Datcd:-22.08.2017

Sub.jcct:

corxrlcnts. NC dccidcd to await thcir comments and defer thc casc.

Casc No.AR-197 M/S.TRAIrOMI〕C INDIA MAGNIう TICS PRIVATE Iン IMI″ I｀ ED
No.11/81

Dated:… 22.08.2017

Subjcct:

125

McctinQ No. l1/81

126

RLA File No.:05/24/040/00460/AM10/

Irilc NO.:o1/81/050/00270/AM13/DI]S― I1/
Rl´A Filc No.:07/24/040/00216/AM13/

lrixatiOn of norms in respcct of Advancc Authorization No.0710090674



129

Casc No.AR-199 M/S.LM WIND POWER BLADI]S(INDIA)PRIVA′ FI]l′ IMI・「 I]1)

Mccting No. 11/81 HQ File No.:O1/81/050/00473/AM15/DES― l1/

Datcd:-22.08.2017 RLA File No.:07/24/040/00250/AM15/

Subject: Modification/amendment of ratified norms in rcspect ol' advance

authorization no. 071 0l 06866 datcd 20. 10.201 4.

Decision : NC observed that application for the above AA has been referred to C&PC for

comments. NC decided to await their comments and defer the case.

The case stands deferred to 03.10.2017 .

「
ItA ttay take suitable consequcndal action accordingly. ¬
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Casc No.AR-200 M/S.CROMP′ I｀ON GREAVESIン IMI′ I｀ED
Meeting No. 11/81 HQ Filc No.:01/81/Ooα 00505/AM15/DES― I1/

Datcd:-22.08.2017 RLA「 ile No.:03/94/040/00268/AM15/

Subjcct: Fixation of norms in respect of Advance Authorization No. Advancc

Authorisation No. 03 10789692 datcd 26.09.2014.

Decision : NC observed that DHI deficiency letter sent to firm on 09.08.2017. NC

send a reminder to firm and defer the case.

The case stands deferred to 03.10.2017 .

dccidcd to

Casc No.AR-202 M/S.DELPHI CONNECT10N SYS′ I｀ 1〕 MS PRIVATI]I′ IMITED

Mccting No. 11/81 HQ IlilC NO.:01/81/050/00103/AM16/1)1〕 S― l1/

Datcd:-22.08.2017 RLA Filc No.:10/24/040/00135/AM15

Subject: Fixation of norms in respect of advance authorization no. 1010059079

dated 25.03.2015.

iiationfortheaboveAAhasbecnrefcrredtoC&PCfor
comments. NC decided to await their comments and defer the case.

'fhe case stands deferred to 03.10.2017 .

Casc No.AR… 203 M/S.IrcI OEN CONNECTORSIッ IMI′ I｀ 1]D

Mecting No. 11/81 HQ Filc No.:01/81/050/00421/AM15/DES― I1/

Dated:-22.08.2017 RIレ A Filc No.:10/24/040/00058/AM15/

Sub.iect: Fixation of norrns in respect of advance authorization no. 1010058810

dated 26.09.2014.

Decision: NC observed that application for the above AA has been referred to MeitY for

comments. NC decided to await their comments and defer the case.

The case standsjeferred to 03.10.2017.
7ι
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M/S.IrcI()L]N CONNECTORS LIMI′ I｀ED
HQ File No.:O1/81/050/00154/AM16/DES― I1/

Dated:- 22.08.2017
S"bl..t'

10/24/040/00140/AM15/RLA
F ixation ol rrorrns in respect of advarrce ar,rthorization no. I 0100591 08

Dccision: NC observcd that application for the above AA has been referred to MeitY for
commcnts. NC dccidcd to await thcir comments and defer the case.

'l'hc casc stands dcferred to 03.10.2017 .

Casc No.AR-205 M/S.VINI〕Y CORPORATION PRIVATE LIMITED
Mecting No.H/81
Datcd:… 22.08.2017

HQ Irile No.:O1/81/050/00016/AM15/1)1]S― I1/

ItLA 「 ilc No.:05/24/040/00337/AM14

Modincation/amcndment of norms in respect of advance authorization

no.0510378011 dated 03.02.2014

NC observcd that application for the above AA has been referred to lvteitY for
comments. NC decidcd to await thcir comments and defer the casc.

'l'hc casc stands dcfcrred to 03.10.2017.

Casc No.AR-206 M/S.TI〕 XMACO RAHン &ENGINEERING LIMITED
ⅣlcctinA No.11/81 HQ IrilC No.:01/81/050/00125/AM15/1)ES.H/

RLA File No.:02/24/040/00138/AM14/

nitincaiion oi n

dated 26.‖ .2013.

NC obscrved that application for the above AA was rcturned by DHI stating that
has been rcferred tocxporl rclatcs to DIPP as pcr I'l'CIIS codc. Accordingly, application

I)lll lor commcnts. NC dccidcd to await thcir comments and dclbr thc casc.

'l'hc casc stands dcfcrrcd to 03.10.2017

⊆ュ22N2:仝塁
=2Ω
ヱ  IM`塁:WILLIAMS CONTROLSINDIA PRIVATE LIMITED
HQ「 ile NO.101/81/050/00420/AM14/DES.H/
RLA File No.:31/82/040/00186/AM14/

Modificationlamendment in fixed norms in respect of advance
)61i38 dated 22.11.2013.

he above AA has been referred to MeitY for
i and deferthc case.

剣 37
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Sub.ject:

I)atcd:-22.08.2017

No. l1/81



137

Casc No.AR-208 M/S.AIンSTOM PRO」 ECTS INDIA Iン IMITI〕 D
Mccting No.11/81 HO Filc No.:01/81/050/00515/AM12/DES.H/

Datcd:-22.08.2017 RLA lrilc No.:03/94/040/01033/AM12/

Subject: Ratiflcation ofNorms of Advancc Authorization No.0310683926 datcd

29.02.2012.

Decision: NC observed that DHI deficiency letter sent to firm on 22.08.2017. NC decided to

send a reminder to firm and defer the case.

The case stands deferred to 03.10.2017 .

Casc No.AR-209
Mccting No.11/81

Datcd:-22.08.2017

Sub.iect:

M/S.VINDHYA TELELINKS LIMITED
HQ File No.:01/81/050/QQ166/AM14/DES― l1/

RLA File No.:l1/24/040/00021/AⅣl13/

Rati■ cation of norms in l・ espect of

l110027518 dated 10.06.2013.

Decision: NC observed that application for thc abovc AA has been

comments. NC decided to await their comments and defer thc case'

The case stands deferred to 03.10.2017 .

Advartce Authoriz,ation No.

rclcrred to McitY lor

139

M/S.METAL PORT
卜IO File:01/81/050/00123/AM17/1)1う S¨ I1/

RLA「 ile:03/95/040/00079/AⅣ l17/
Modiflcation of flxcd norrns in respect of

0310804562 dated 11.05.2016.

neiiiion, NC noted that firm has requestcd for modification of the norms. AccordinglY, thc

comments of DIPP obtained and same are under examination.

Thc case stands deferred to 03.10.2017 .

140

M/S.ABIR INFRASTRUCTURE PRIVATE lノ IMH｀ED

advance authorization
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Casc No.AR-2H
Mceting No.l1/81

Datcd:-22.08.2017

Casc No.AR-215 M/S.TRIVENI AERONAUTICS PRIVATl〕 Iン I｀41TI〕 D、 TUMKUR

Mccting No. 11/81 HO「 ilc NO:01/81/061/00002/AM18/1)ES― I1/

Dated:‐ 22.08.2017 CSEZ File No.1/43/2008:EOU:CSI]Z/403/

Subiect: Fixation of scrap/wastage norms on rcgular basis undcr 100% [1OLJ.

Deciiion: NC observed that application for the above AA has been referred to MSMD for
comments. NC decided to await their comments and defer the case.

The case stands deferred to 03.10.2017 .

Casc Noo AR… 216

38
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Modification of ratified norms in respcct of Advance Authorization
No. 0510261567 dated 3 1.03.2010.

‐HQ「 ile No:01/81/050/00213/AMH/DI]S― I1/
RIンA「 ile No:05/23/040/00230/AM10/

Subjcct:

Casc No.AR-220 M/S.BHARAT III]AVYl]Iン ECTRICAIフ SIフ IMIT[]D
Mccting No. 11/81 I IQ Irile No: 0 I/81/050/002931 AMI 2/DI:S-ll/
Dated:- 22.08.2017
.SuUicc[

RLA File No:05/23/040/00196/AM12/

Ratification of norms in respect of Advance Authorization No.

M/S.BHARAT III]AVYl]Iン ECTRICAlン SIノIMITED

一ｒｉｚａｔ‐。ｎ
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Decision: NC obscrvcd that I)lPP dcficicncy sent to firm on 09.08.2017 secking certain
information. NC decided to send a rcminder and defer the case.

'l'hc casc stands dcferrcd to 03. 10.2017

Decision : NC observcd that application for the above AA has been referred to DHI for
comments. NC dccided to await their comments and defer the casc.

'l'hc case stands deferred to 03. 10.2017 .

143

Casc No.AR-219 M/S.BHARATIIEAVY EIン ECTRICAIッ SIンIMITED
Mccting No. I l/8 I I IQ Irilc No: 0 l/8 l/050/00302/AM I 2/DLS-ll/
I)atcd:-22.08.2017 RIッA Irile No:05/23/040/00199/AM12/

Subjcct: I Ratification of norms in respect of nm
_.1 05 I 030523 I dated 14. I 0.201 I .

Decision : NC obserred tliat -applic-a

comments. NC decided to await their comments and defer the casc.

'l'lrc casc stands defcrrcd to 03.10.2017.

39



Subject:
22.08.2017 Rlン A Irilc No:05/23/040/00321/AM12/

Ratification of norms in respect of Advancc Authorization No.
05 I 03 10197 dated 02. 12.201 1.

rcibrred to l)IH  %rDecision : NC observed that application for the above AA has been
comments. NC decided to await their comments and defer the case.

'fhe case stands deferred to 03.10.2017 .

Decision : NC
comments. NC

M/S.BHARAT卜IEAVY ELECTRICAIン SIン Iヽ41TI〕D
HO Irilc No:01/81/050/00020/AM13/1)I]S― I1/

RIン A Irilc No:05/23/040/00435/AM12/

Ratification of no.n s in respect of Adwan;a Authoriration
0510317273 datcd 10.02.2012.

obse^rcd that ;pplicati'o" fo, th" abovc AA ffi tbr
decided to await their comments and defcr thc case.

'fhc casc stands del'errcd to 03.10.2017 . __l

M/S.HINDALCO INDUSTRIES Iン IMI′ I｀ED

No.

M/S.KEIINDUSTRIES LIMITI〕 D
uq File No: 0t/8 v050/00539/Ana t zTrxs-rv-

146

Casc No.AR-222
Mccting No. I l/8 I

Datcd:-22.08.2017

147

Casc No.AR-227 M/S.CROMPTON GRIう AVESIッ IMI′ l｀ 1うD
McctingNo. ll/81 File No.:O1/81/050/00624/AM08/DES― I1/

Dated:… 22.08.2017 RLA Filc No.:03/94/040/00634/AM08/

SLrbiect: Fixation of norms in respect of Advancc Authorization No. Advance
Authorisation No. 03 1 0444382 datcd 26.09.2007 .

Decision: NC noted that case was referred to DHI for comments. DIII has asked whether thc
rel'urbishing is comes under manufacture. In case the samc covercd under thc manufacture, the
firm may bc asked to provide the details of ncw inputs and what is donc with thc old / earlier
fittings for fixation of norms.

Thc case stands deferred to 03.10.2017 .

14tt

Casc No.AR-228
Mccting No. 1 1/81 「 ilc No.: 01/81/050/00440//ヽ Ⅳ116/1)[〕 S― H/

RIッ A Filc No.:34/24/040/00171/AM15/

Modification of ratified noi*s in .espcct oi nOuancc nrinoiir"tion No.
3410040605 dated 08.10.2014.

t;aiiilon: NC obse^,ed that applffi-irn-tras Urcn- icf;.cd io fXPP 
- ioi

comments. NC decided to await their comments and defcr the case.

T'he case stands deferred to 03.10.2017

Datcdi-22.08.2017

Subject:

149
Casc No.AR… 229
Meeting No. I l/8 ---l
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Ⅳlodiflcation of ratifled norrrls in respcct of Advance Authorization

No.0510401144 datcd 05.01.2017.

As cxporls havc already becn completed and content of "Nylon Compound" has been
indicated in Shipping []ills, for thc purpose of redemption, description of export items at Sl. No.
I to 4 may bc rcstored as pcr Advancc Authorization.

RA mayl｀ake suitablc c ucntial action accordin

M/S.KEIINDUSTRIES Iン IMITED
HQ IrilC No:01/81/050/00538/AM17/DES― I1/

Dated:- 22.08.2017
SuUlc.t:

RIン A Irilc No:05/23/040/00408/AM17/

Modiflcation of ratifled nolllls in respect of Advance Authorization

No.0510400797 datcd 14.12.2016.

Dccision: NC dccidcd to moditt thC norms forthc abovc AA as per DIPP commcnts vidc U0

No.12/62/2017-・ I｀ SヽV/230-/ヽ/R datcd 18.09.2017 as under:

As cxporls havc already becn cornpleted and content of "Nylon Compound" has been
indicated in Shipping llills , for thc purposc of rcdemption, description of export items at Sl.
No. l4 to 35 & 45 to 68 may be rcstored as per Advance Authorization.

I!A- v,

151

Casc NO.AR-231 M/S.MARINO CABLESINDIA PRIVATE LIMITED
HQ IrilC No:01/81/050/00382/AM17/DI]S― I1/
RIン A Filc No:05/24/040/00242/AM17/

Sub.icct: Modification of ratified norms in respect of Advance Authorization
I No.0510399551 dated 24.08.2016.

D.i
to scnd a rcmindcr and dcl'cr the casc.

'l'hc case stands dclcrred to 03.10.2017.

Casc No. AR- M/S.TOSIHBA´ I｀RANSMISSI()N I)ISTR13UTION SYS・ I｀ 1〕MS

Casc No.AR-230
Mecting No. 11/81

堕
I)atcd:-22.08.2017

RLA IPilc No:05/23/040/00450/AM17/

Decision: NC decidcd to modify thc norms for the above AA as per DIPP comments vide UO
No. 12/62/2017-1｀ SW/229-A/R datcd 18.09.2017 as under:

く
υ

(INI)IA)PRIVA′ I｀ I]LIMI′ I｀ 1]D

HQ Filc No:01/81/050/00363/AM16/DI]S.I1/

RIン A Irilc No:09/24/040/00462/AM16/

Modincation of ratincd norins in rcspcct of Advance Authorization

No.0910062829 datcd 03.11.2015.
I)ccision: NC dccidcd tO thc norms for the abovc AA



Item No. 5 to 7

recommendation.
on repcat basis of AA No.0910045982 datcd 21.03.2011

RA ma take action accordin

M/S.TOSHH3A′ I｀RANSMISSION& DISTRIBUTION SYSTEMS
INDIA)PRIVATE LIMI′ I｀ED
HO File No:01/81/050/00224/AM17/DI〕 S.I1/

RLA IrHc No:09/24/040/00013/AM17/

Modi「lcation of ratiflcd norrns in rcspcct

No.0910063609 datcd 09.05.2016.

Dccision: NC decided to modify thc norms for thc abovc AA by allowing wastage of Import
Itcm No. 6 to 9 on net-to-net basis as per condition of GN-4 lor linginccring Product as pcr

DIll rccommendation.

RA ma take su uent con uential action accordingl1__

M/S.VINDHYA´ I｀ 1〕 1フ EIソ INKSI′ IMITI〕 D
HO Filc No:01/81/050/00529/AM12/DES― I1/

RLA lrilc No:11/24/040/00055/AM12/

of r\d*rr* -A rthori rat''o n

154

Modiflcation of flxcd norrns in respcct

l110026712 datcd 25.01.2012.

Decision: NC decidcd to modify the norms for thc abovc AA as pcr
IP dated 13.07.2017 as under :

for the net content of 1175.675 MT of Aluminium
the size and area of Aluminum wires.

of advancc authorization no.

II).No. 15-02/2017-

'l'hc allowcd wastage pcrccntage lbr Copper and Polycthylcnc rcmains unchangcd
for copper (being precious mctal) and2o/o for Polyethylcnc.
Calculation of Continuous Cast Copper wire rod has bccn reworkcd and reworkcd quantity
Continuous Cast Copper wirc rod aftcr allowing l7o wastage is 243687.25 kg and nct

content of copper in of export product should be 24127 4.50 ko

RA ma take suitable con ucntial action

M/S.APAR INDUSTRII〕 SIフ IMITI〕 D
Filc:01/81/050/00603/AM17/DI]S― I1/

RLA Irilc:34/24/040/00295/AM17/

Modi「lcation of flxcd norins in respcct of advancc authorization

3410042884 dated 24.01.2017.

Dccision: NC decidcd to ask the flrin to subnlit thc information as I)IPP tJO No. 12/62/2017-

TSW/243¨ A/R dated 18.09。 2017 as under:

l. Calculations thc cxport item(ACCC)

10/0

く
υ
く
υ

鴇 淵 AP

Casc No.AR-233

Mccting No.11/81

Datcd:… 22.08.2017

Casc No.AR-234
Mccting No. 11/81

Datcd:-22.08.2017

Subject:

Casc No.AR-243
Mccting No.11/81

I)atcd:-22.08.2017

Su

42
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The case stands deferred to 03.10.2017.

M/S.JLC ELECTROMET PRIVATE LIMITEDCase No.AR‐ 244
Fne:01/81/050/00015ィ AM17/DES― IIノinQ No. 11/81

RLA Fne:13/24/040/OQ041/AMl⊆Datcd:‐ 22.08.2017
iespect of advance authorization no'

1310048113 dated 25,01.2016.
ae nas Ueen referred to DIPP

comments. NC decided to await their comments and defer the case.

The casc stands deferred to 03.10.2017

Date:04.10.2017

Place:New Dclhi Deputy Director General Foreign Trade

(Vinod Kumar KashYaP )
Foreign TradE Development,Qffi cer

モd二 1■・ 11鮒
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Government of India

Ministry of lllectronics and lnformation 'fechnology

Department of Inlbrmation Technology

Electronics Niketan, 6' CGO Complex

New Delhi-110003

Sub: Ratification of norms in terms of
Authorization No 0510313434 dated

[,td. Faridabad

P*a 4.7 of I'IBP. (Vol.l) in respect of Advance

4.01.2012 issucd in favour of M/s. Digidrivcs Pvt'

Reference DGFT U.O No. 01/81/50/5g6lAM|ZIDES-11/37 dated 28.02.2017 vide which

comments of this Department have been sought on the above mentioned application of M/s'

Digidrives Pvt. Ltd., Iiaridabad for export of'Control Panel for AC Drive"'

2. The FOB value of export is Rs. 35700000.00 (US$686538'00)

and CIF value of Import is Rs. 16,300.00.00 (US$ 313462'00)'

3. The application has been examined in the Department of Information Technology lrorn

technical angle. Based on the details provided Uy tfre party, this Department recommends

ratification of norms of advance authorizaiion on net to net basis with accountability clause on nil

wastage basis

(AsKia)
Director

Vi
MeitY U.O. No. 17(19)12017-lPIlW 1.08.2017

Ud
dated

-q q-
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Government of India

t'ERetrq-**uHffirdroa
Ministry of Communications & Information Technology

vWefuqqtrfimFrmEcrFT
Department of Electronics & Information Technology

誠葡豫田― ,6,■■鍮誦哺爾 ,で黛爺
-110oo3

Electronics Niketan,6,C G O Complex,New Delhi-110003
Website:www.deity.go■ in

濯.Jz熙里.PHw          前  1・∞2m7Date.....¨ .・・・・・""・・"●●●●""¨ "̈¨●

Sub: Ratification of norms in tcrms of Para 4.7 of HIIP. (Vol.l) in respect of Advance
Authorzation No. 0210207097 dated 21.10.2016 issued in favour of M/s .[Iindustan
Engineering and Industries Ltd., Calcutta.

Reference Your U.O.. No. 0l/8ll50l534lAM l7/DES-11106 dated 26.5.2017 seeking
comments of this Department on the above mentioned application of M/s Hindustan
Engineering and Industries Ltd., Calcutta.for export of "Single Turnout UIC 54(350HT)-
l/6R:110m with Switch Rail Weldable CMS Crossing with EDH."

2. In this regard, it is stated that since the export item doesn't relates to MeitY, thus, DGFT
may seek ihe comrnents from the concerncci N{inistry.

Shri Vinod Kumar Kashyap
FTDO
O/o DGFT
Udyog Bhavan
Ncw Dclhi

´有壬

ELECTRONICS INDIA
Billin― 川‰ c曝
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Y
(Asha Nangia)
Dircctor

之
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…
Government of lndia

Ministry of Steel
Technical Division

subject: Ratification of norms in terms of para 4.7 of HBp (volJl) Advance
Licence 0210207218 dated 21.12.2016 of M/s Manaksia coated Metals and
lndustries Limited, Kolkata

DGFT may refer to their UO No. 01i81/50/541iAM17lDES_2t454 dated
07.06.2017 on the subject mentioned above. ln this connection, it is informed that the
app-licant is importing 1250.0 MT of Hot Dipped galvanized non alloy steel sheets
/coils of thickness 0.45 mm and also 750 MT of Hot Dipped galvanted non alloy
steel sheets in coils of thickness 0.4g mm against export of 1252 MT of pre-painted
galvanized non alloy steel sheets/ coils of thickness 0.48 mm and 754 MT of pre-
painted galvanized non alloy steel sheets/ coils of thickness 0.50 mm.

It is informed that the description of item of export ,,pre-painted GalvanizedNon Alloy Steel Sheets/Coils,, is a standard' teiminology as per
national/international standard and also as per ls 14246. Therefor-{ th" .rr"
dgs^crip-tr^on. of item of export may be considered against the item of export mentioned
at c-469 (modified) vide pN No 33(RE: 2012)troog-2014 dated so.l,t.zolz. me
0!f !!ty _ot 

item of import may be carcurated vide sr No. 13 & 14 of Engineerin! tabre
-1A (PPGI) of PN No 33(RE:2012)t2009-2014 dated 30.11.2012.

ln view of the above, the foilowing euantity of import is recommended against
the export of the aforesaid pre-painted Garvanizei Non Ailoy steer sheets/coilsl

Item of import

Prepainted   Galvanizご百
Non    AIloy    steel
Sheets/cOils  tthickness
048 mm

Cold  Rolled  Galvanized
Non    AIloy    steel
Sheets/COils Thickness of
045 mm

Prepainted Galvanized
Non    A‖oy    stee:
Sheets/COi:s  Thickness
050 mm

Cold Rolled Galvanized
Non    AIloy    steel
Sheets/COils Thickness of
048 mm

D0
(S.K.Bhatnagar)

Deputy lndustrial Adviser

溺

_与″

―
　
。

Ｓ

Ｎ

Item of Export Qty ｎＱｔｙ

Ｋｑ
1257
MT

123522
MT

2 ７５４

ＭＴ
74177
MT



55
Government oflndia

Department Of Heavy lndustry

TSW(B)Section
*****

ID No.1/81/50/613/AM-17/DES― ‖
AA No:2210015617-」 ST satsa‖ t TransfOrrners

:tern l t0 3-Net to net With accountability Clause・
av々

  |:il三
=三

二́ 一一

(K.K.Tiwar:)

lndustrial AdvisOr

1Z.o 8.fol-I

Ref:

Dv.DGFT,DES.l

F.No.3/73/2017-丁 SⅥ√(B)
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017- Case No. lll25l81 (M/s Jindal SAW Limited ) (Advance
Authorization No. 0510401352 dated 19.01.2017)

Advance Authorization may be ratified as under:

l. Thickness of 3LPE coating in export item at Sl. No. 1 may be specified as
3.0 mm.

2. Thickness of CWC in export item at Sl. No. I may be specified as under:
9003.6 Meters: 40 mm
3000 Meters: 90 mm

3. Description of export item at Sl. No. 2 may be modified as " CS Seamless
Bend Pipes Size 12.75Inches x12.70 MM,,

4. Net weight of export items at Sl. No. 1 & 2 may be specified as 4467.97 MT,
& 17.73 MT respectively.

5. Import item at Sl. No. I shall be of relevant grade as contained in the export
item at Sl. No. 1 and its quantity may be allowed as 12003.6 Meters on n.t to
net basis.

6. Quantity of import item at Sl. No. 2 may be allowed as applied for.
7. Quantity of import item at Sl. No. 3 viz. Epoxy Powder of relevant grade may

be allowed as 1.455 MT as per SION C-1291.
8. Quantity of import item at Sl. No. 4 viz. Adhesive of relevant grade may be

allowed as 3.19 MT as per SION C-1291.
9. Quantity of import item at Sl. No. 5 viz. Polyethylene(PE) of relevant grade

may be allowed as applied for i.e. 37.255 MT as per SION c-l2gt.
10. Import item at Sl. No. 6 viz. Sintered powder may be deleted.
I l. Wold "Relevant" may be prefixed with the description of import item at Sl.
. No' 7 and its quantity may be allowed as 1.03 Kgs./Kg. content in export

items at Sl. No. I as claimed by the firm.
12. Quantity of import item at Sl. No. 8 viz. Cement may be allowed as

1.05 Kgs./kg. content in export items at Sl. No. l.
13. Import items at Sl. No. 9 may be allowed on net to net basis with

accountability clause.
14. Quantity of import item at Sl. No. 10 may be allowed as 183.6 Meters as

1.02 Mtr./Mtr. content in export item at Sl. No. 2.

Norms committee may take a view

Norms Committee II
DIPP No.12/62/2017-TSW/60 dated 18/09/2017

ソ  ~ミ
し ,み

(S.Ko Jain)
Development offlcer

,,. t}

' :if,dO

rh fjtella.
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Departlllent of lndustrial Policy`&PromotiOn

(TSW)

NC ⅣIeeting dated 22/08/2017‐ Case No.27/2/81(Ⅳ 1/S Sh市alik Bimetal COntrols Ltd。
)

(Advance Authorization No.0510401367 dated 20。 01.2017)

Advance Authorisation may be ratified as under:

1.

つ
４

Norms committee may take a view

4〔脈 叫
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/62/2017-TSW/61 dated 18/09/2017

|チ

words "Relevant" may be prefixed with the description of import
items at Sl. No. I &2.
Quantities of import items at Sl. No. I & 2 may be allowed as
65751 Kgs. & 4949 Kgs. respectively as 1.ot rgs./rg. content in
export item.

一Чマー

レ
.″
:
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Government of lndia
Ministry of Steel

Technical Division

63
6oaqir')

Subject: Ratification of Advance Authorization No 5610005069 dated 2Z .01 .2017 .

DGFT may refer to their UO No 01/81i619/ 00393 /AM-17/DES-[/19 dated
29.06.2017 whereby the reply received from M/s RSAL Steel pvt Ltd, lndore has
been fonirrarded to Ministry of Steel for our comments/views.

ln the above connection, it may be noted that Ministry of steer vide Uo of
even No dated 30.12.2015 had requested DGFT to ask the applicant for furnishing
the breakup of thicknesses to be exported and quantity thereof and calculation of
quantity of import items stricily as per SION under the aforesaid AA.

As per the detair submitted by the appricant, the quantity of items of import
required for per tonne production of the export product ,r p"r'sloN 473 and zinc
requirement as per Engineering Table-2 of Hand Book of procedure Vol-ll has been
calculated and is annexed herewith for consideration of NoRMS committee.

-rmxc
lMatn?g-ary

Deputy lndustrial Adviser

'/ js.hri .VingqKashyap, FTDO, DGFT, Udyog Bhawan, New Delhi.
Ministry of Steel U.O.No. 2

- 5o -



63
,

Sl No Advanced
Authorisation

No. & Date

Description of
Item of
Export

Quan"ty of
ExpOrt MT

Thickness

(MM)

Zinc
Coating in
(gms/m2)

Quantity of lnput per ton of export product
Zinc (Kg) Hot

Rolled
Alloy
Steel

Sheets/
Sirips/
Wide

Coils of
relevent
grade

Rol‖ ng Mi‖

Ro‖s(Kg)
Roi:ing Oロ

(Kg)

Pick‖ ng o‖

(Kg)

Steel
Strapping (Kg)

VCI Rusto -
Paper (Sq Metre)

1 5610005069
dated

27012017

Cold rolled
Galvanized
(Plan/corrugat
ed)Alloy Steel
Sheets/ Strips/
Wide Coils of
relevent grade
having
thickness 0.38
to 0.54 mm
and zinc
coating 80

gms/m2

4934635

981955 038 27280 10875 125 035 045 200 500

495945 044 24100 1091 1 125 035 045 200

1490465 048 21580 10939 125 045 500

1966270 054 19540 40962 125 035 045 200 500
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017- Case No. 9/25181 (M/s Associated Pigments Ltd.) (Advance
Authorization No. 0210207 301 dated 02.02.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as applied for i.e. 2063.1 MT taking
clue from SION C-I153

Norms committee may take a view

Norms Committee II
DIPP No. 1216212017-TSW66 dated 1810912017

,,ffffi^,
_ hlrlvr -rrrtw |'rrarrr .{tir{,ro
F Oacrl|n rt aal. O.. r tropman, Ottrac,

^ t l.l lr .J{r.rr rtlf.|drtl<a
ilii"'.':' 1S f; ;i,::; :' L: l::::..:::

., - $rat.r ...4. trj r.f -.n' r:rvrr(r I thx* :..r l{.,rr, fraa}tl

(S.K.Jain)
Development Officer
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Government of India
Ministry of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
New Delhi-l10003

Sub: Ratification of norms in terms of Para 4.7 of I{BP. (Vol.l) in respect of Advance
Authorization No. 0310810907 dated 2.2.2017 issued in favour of M/s. UM Cables Ltd.
Mumbai

Refcrencc DGFT U.O.No 01/81/50/030/AM18/DES-11/19 datcd 13.04.2017 vidc which
conlrnents ofthis Departrnent have been sought On thc abOve inentiohed applicatiOn Of M/s. 1」 4ヽ

Cablcs Ltdo Mumbai for cxport of“Optical Fibrc Cable".

2.Thc FOB value of exportis Rs.151,497,200.00(USS 2,227,900.00)and CIF value of
lmportis Rs 122,694,351.00(USS l,778,179,00).

3.   The application has bccn exarnined in the Departrnent of lnfollllatiOn Tcchnology from

tcchnical anglc. Thc items propOscd fOr inlport arc cssential to manufacture the export product.

This Department recommends ratiflcation ofnonns Ofadvancc authorization as f01lows:‐

S.No. Description UOM Wastage allowed % Quantity
Recomrnended

1 Single Mode Optical
Fiber

KM 4.00 143905.49

つ
４ Po!yb,-rtylene

Terpthalate(PBT)
KG 200 4380381

!g!!e filling Conrpound KG l.50 26573.82
4. UOfE_ t]u.k Compound KG 2.00 77305.43
く
υ LLDPE Compound KG 2.00 77305.43
6. Colouring lnk KG 1.00 170.515
7. MS Iqpe Coated With Co-polymer KG 0.5% 9648.18

(Ai鯰 ia)

DirectOr

Ncw
McitY No. 17(33)/2017-IPHW dated 2 t.OB.2O\7

-53-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017- Case No. 1212/81 (M/s Jain Metal Rolling Mills) (Advance
Authorization No. 04 I 0 I 62805 dated 10.02.2017)

Advance Authorisation may be ratified as under on repeat basis:

1. Quantity of import item may be allowed as 868.44 MT on repeat basis as per
their Advance Authorization No. 0410160382 dated 06.04.2015 ratified in NC
meeting No. 24181 dated 0810312016:

Norms committee may take a view
441

JJ--
f9l.rr--rL--

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2ll62l20l7-TSWl70 dated 18109/2017

on'l6s*.r.*
VINOO KUiiAR xA!krYAP

Ftrlvr nom ?.rrar{' ,{il.rilfi
'F oralg^ aaad. O. .rl.,tlrrr.r,:' {.'rtracr

fril vt rztr.rr- <r1fll.|zrr.rq
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 3010512017- Case No. 25125181 (M/s Essar Ferro Alloys Company)
(Advance Authorization No. 0510401774 dated 23.02.2017)

Advance authorization may be ratified as under:

1. Size of cables their length and net weighs may be specified as under:

Size Oty.in Kms.

Net ExpOrt

Weicht rKas.ヽ

4CX 16mm2 270 96026
4CX 25 mm2 389 190419
4CX 35 mm2 96.5 61060
4CX 50 mm2 16 13612
TOTAL 77■.5 361■ 7

2. Quantity of import
allowed as applied

Norms committee may

item at Sl. No I viz.
for i.e. 175478.9 Kgs.

take a view

Aluminium Wire
taking clue from

Rod (E.C. Grade) may be
Engineering Table 5.

´驚にみ′シ
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/62/2017¨ TSW/73 dated 18/09/2017
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I ?t -atL-I )(S.K.Jain) L/

Development Officer

Norms Committee Ⅱ
E)IPP No.12/62/2017-TSW/78 dated 18/09/2017

",#;*^,fit€vr qlrqw i.l.ar{' !ltr...ralForarl,6 riadr L), .r,.rst:.rt{?. ( trract
ftly1 e4r.1r. trli-1.!yrr,<q

Oalaaiorrlo g.da.rl li tcaotlr^ Trrd?
atFrw Etr.lrrr.,p.r .,? ( i...rrir.r.:.

{q}.r rl<r -r .rt l-t (-..It
')avo-<1 Gh;.h;..i ,.(-.t {). l,r:馨器 織 I

I鼈磯百1職7

76
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017- Case No. 18/2/81 (M/s Leadstone Energy Ltd.) (Advance

Authorization No. 0210207 442 dated 06.03.20 1 7)

Advance Authorisation may be ratified as under:

L Quantity of import item may be allowed as under:
(i) For export item at Sl. No. I as 302.82 MT as 1.03 Kgs./Kg. content in

export item.
(ii) For export item at Sl. No. 2 as 1.03 Kgs./Kg. content in export item.

Norms committee may take a view

-56-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017- Case No. 13/2/81 (M/s Jain Metal Rolling Milts) (Advance
Authorization No. 0410162907 dated 23.03.2017)

Advance Authorisation may be ratified as under on repeat basis:

l. Quantity of import item may be allowed as 868.44 MT on repeat basis as per
their Advance Authorization No. 0410160382 dated 06.04.2015 ratified in NC
meeting No. 24181 dated 08103/2016:

Norms committee mav take a view
- 4-- -.,/ _?

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2ll62l20t7-Tsw8l dated tBtOgt2OtT

-57-
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017- Case No. 3/5/81 (M/s Jain Metal Rotling Milts) (Advance
Authorization No. 0410162937 dated 29.03.2017)

Advance Authorisation may be ratified as under on repeat basis:

l. Quantity of import item may be allowed as 868.44 MT on repeat basis as per
their Advance AuthorizationNo. 0410160382 dated 06.04.2015 ratified in NC
meeting No. 24181 dated 0810312016:

Norms committee mav take a view
―

 ‐ ・~(て
1..,卜 ,と

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. l2ll62l20l7-TSWl83 dated t8t0gt20t7
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-(S.K.Jain)
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017-Case No. 2/11/81 (M/s Jay Bhawani Metal Industries)
(Advance Authorization No. 03f 0812183 dated 29.03.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item may be allowed as applied for i.e. 18054 Kgs. as

1.02 Kgs./Kg. content in export items.

Norms committee may take a view

Norms Committee II
DIPP No. 1216212017-TSW84 dated 1810912011

- .59 -
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t08t2017- Case No. 2415/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310812436 dated 11.04.2017)

Advance Authorisation may be ratified as under:

l. Description, sizes, quantities and net weight of export items at Sl. No. 1 to 20 under the

Advance Authorization may be specified as per enclosed Annexure.
2. Quantity of import item at Sl.No.l i.e. Copper Wire Rod may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. I to 20.
3. Quantity of import item at Sl. No. 2 i.e. Aluminium Ingots may be allowed as

1.01 Kgs./Kg. content in the export items at Sl. No. 5,7,8 &20.
4. Quantity of import item at Sl. No. 3 i.e. LDPE Compound( Crosslinkable) may be

allowed as 1.05 Kgs./kg content in the export items at Sl. No. I to 3 & 5 to 20.
5. Quantity of import item at Sl. No. 4 i.e. ZHFR Compound may be allowed as 1.05 kgs/kg

content in the export items at Sl. No. 6 to 9.

6. Quantity of import item at Sl. No. 5 i.e. Semi Conducting Compound may be allowed as
1.05 kgs/kg content in the export items at Sl. No. 5, 8 to l0 & 20.

7. Quantity of import item at Sl. No. 6 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg.
content in the export products at Sl. No. I to 4 & l0 to 20.

8. Quantity of import item at Sl. No. 7 i.e. PVC Plasticizer may be allowed as 1.05 Kgs./Kg.
content in the export items at Sl. No. 1 to 4 8. l0 to 20.

9. Quantity of import item at Sl. No. 8 i.e. Copper Tape may be allowed as 1.01 Kgs./Kg.
content in the export items at Sl. No. 5, 8 to l0 &20.

10. Quantity of import item at Sl. No. 9 i.e. Galvanised Steel Wire may be allowed as
1.02 kgs&g content in the Export items at Sl. No. 1 to 3, 6 &.9 to 19.

ll.Quantity of import item at Sl. No. 10 i.e. Lead Ingot may be allowed as 1.01 kgs/kg
content in the export items at Sl. No. 13 to 19.

12. Quantity of import item at Sl. No. l1 i.e. Glass Mica Tape may be allowed as
1.02 Kgs./Kg. content in the export items at Sl. No. l, l l to 13,76,17 & lg.

Norms committee may take a view

2V_ _--- --I r 1.11t-1
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1216212017-TSWl92 dated 18t09t2017
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Annexure

巨XPOR丁 ITEM LIST(AD∨ANCE AUTHORISA丁 10N NO.0310812436 DT,11.04.20
Ｓｒ
．

Ｎ。
．

Size & type Of Cables ＱＴＹ

ＭＴＲＳ

Total Cable

Weight(MTs)

1

Copper Cond.Covered with Glass Mlca ttape XLPE lnsulated lnd市 iual&Overall Shielded PVC

Sheathed Armoured Cables Below 1000 V.

1.01 2 Pal「 X4Sq MM 19000 19`950

2

Copper Cond. XLPE lnsulated Overall Shielded PVC

Sheathed Armoured lnstrumentation Cables Below

1000 v.

2.01 2 Pair X O.9 Sq,MM 3000 0.885

2.02 l Pair X l Sq.MM 1800 0.396

4800 1.281

つ
０

Copper Cond.XLPE lnsulated PVC Sheathed

Armoured Cables Below 1000 V.
（
υ
つ
０ 3 Core X 16 Sq.MM 900 1.017

3.02 5 Core X 70 Sq.MM 500 2.290
り
０
∩
υ
つ
０ 3 Core X 4 Sq,MM 2400 1.140

3.04 3 Core X 2.5 So.MM 1000 0.390

4800 4.837

4

Copper Conductor PVC lnsulated Unarmoured
Cables Below 1000 V.

4.01 1 Core X 6 Sq.MM 1500 0.102

4.02 l Core X 16 Sq.MM 500 0.083
う
０
（
υ
４

1 Core X 25 Sq,MM 750 0,195

4.04 l Core X 6 Sq.MM 750 0.051

4.05 l Core X6Sq.MM 1500 0.102

4.06 l Core X 2.5 Sq.MM 3000 0.096

8000
0,629

5

Aluimium Cond. Covered with Semi. Cond. Compound XLPE lnsulated Cu, Wire Screened with
Cu. Tape MDPE Sheathed Uarmoured Cables 11 KV.

5.01 3 Core X 185 Sq.MM 4500 18.090

5,02 3 Core X 185 Sq.MM 4500 18,090

5.03 3 Core X 300 Sq,MM ∩
）
∩
υ
∩
υ
′
針 21.160

13000
57.340

6

Copper Cond.XLPE lnsulated ZHFR Sheathed

Armoured Cables Below 1000 V.

6.01 4 Core X 400 Sq.MM 2500 47.460

7

%

´61- Ⅵ丼
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7

Copper Conductor XLPE lnsulated ZHFR Sheathed

AI.Wire Armoured Cables Below 1000 V.

701 l Core X 150 Sq,MM
9000

15,570

8

Cu.Cond.Covered wnh Seml.cOnd.Comp.XLPE lnsulated Cu.Tape ZHFR Sheathed AI.Wire

Armoured Cables ll KV.

8.01 l Core X 300 Sq.MM 3999 15.396

8,02 l Core X 120 Sq.MM 2300 5,934

6299
21,330

9

Cu, Cond. Covered with Semi. Cond. Comp. XLPE
lnsulated Cu. Tape ZHFR Sheathed Armoured
Cables 11 KV.

（
υ
∩
υ 3 Core X 185 Sq,MM 3000 29,700

10

Cu. Cond. Covered with Semi, Cond. Comp. XLPE
lnsulated Cu. Tape PVC Sheathed Armoured Cables
11 KV.

10.01 3 Core X 120 Sq.MM 3000 22.230

10.02 3 Core X 150 Sq.MM 3000 25.290

ｎ
Ｖ
ｎ
υ
ｎ
υ
公
Ｕ

47.520

Copper Cond. Covered With Glass Mica Tape XLpE
lnsulated PVC Sheathed Armoured Cables Below
1000 v.

11.01 2 Core x 2.5 Sq.MM ｎ
Ｕ
Ｅ
Ｕ
７
′ 0.315

う
∠

Cu.Cond.Covered with Glass Mlca ttape XLPE lnsulated Overa‖ Shielded PVC sheathed
Armoured lnstrumentalon Cables Below looO V.

l Pal「 Xl Sq.MM ｎ
υ
貫
υ
７

0,214
12.01

つ
０

Cu.Cond.Covered llVith Class Mica ttape XLPE lnsulated Overall Shielded PVC,Lead lnner

Sheathed PVC Outer Sheathed Armoured cables Below lo00 V.

2QΩP x2.5 Sq.MM 2800      1      3.58413.01

13.02 4 Coreメ 2.5 Sq,MM 1000 1.500

13.03 16 Core X 2.5 Sq,MM 3450 10,074
13.04 M 3450 15.801

10700 30.959

14

Cu.Cond,XLPE lnsulated Overa‖ Shlelded PVC,Lead lnner Sheathed Pvc ouler Sheathed
Armoured cables Below lo00 V.

4 Core X 2.5 Sq.MM 1      3450 4.278
14.01

14.02

…

5 Sq.MM 5175 7.607

8625
11.885

′
′ `

彩

ゆヽ
′
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15

Cu.Cond.XLP巨 lnsulated PVC,Lead lnner

Sheathed PVC Outer Sheathed Armoured Cables

Below 1000 V,

15.01 2 Core X 70 So.MM 3450 13.317

15.02 2 Core X 4 Sq.MM 1000 1.180

15.03 2 Core X 2.5 Sq.MM 3450 3.588

7900 18.085

16

Cu. Cond. Covered With Glass Mica Tape XLPE lnsulated lndividual & Overall Shielded PVC ,

Lead lnner Sheathed PVC Outer Sheathed Armoured lnstrumentation Cables Below 1000 V.

1601 4 Pair X l Sq.MM 3450 6.458

16.02 10T XlSq.MM 3450 12.768

6900 19.227

17

Cu. Cond. Covered With Glass Mica Tape XLPE lnsulated Overall Shielded PVC , Lead lnner
Sheathed PVC Outer Sheathed Armoured lnstrumentation Cables Below 1000 V,

1701 3 Pai「 XJ Sq.MM 3450 4.074

17.02 10PairXlSq.MM 3450 8,756

17.03 12Pau X 1 Sq.MM ∩
υ
５′
特
つ
０ 9.329

1704 l Pal「 Xl.5 Sq.MM 8220 6.338

17.05 4200 3.515

22770 32.012

０
０

Cu. Cond. XLPE lnsulated Overall Shielded PVC Lead lnner Sheathed PVC Outer Sheathed
Armoured lnstrumentation Cables Below 1000 V.

18.01 2 Pair X O.5 Sq.MM 4000 3.108

18.02 4 Pal「 XJ Sq.MM 3450 3.830

18.03 M 3450 7.659

18.04 3 Pair X l Sq.MM 5175 5.175

18.05 l Pair X l.5 Sq.MM 4000 2.680

20075 22.452

Ｏ
υ

Cu.Cond.CoveredヽⅣith Glass Mica Tape XLPE lnsulated l&O Shielded PVc&Lead lnner
Sheathed PVC Outer Sheathed Armoured lnstrumentalon Cables Below looO V.

19.01 10 Pal「 Xl Sq.MM 6900,000 17.250

1902 3 Pair X l Sq.MM 5175,000 6.521

12075 23,771

∩
υ
う
∠

AI,Cond,Covered with Semi Cond.cOmp.XLPE lnsulated CU,Wire Screened with Cu ttape

PVC Sheathed Unarmoured Cables 8,7′ 15 KV.

20.01 l Core X 120 Sq.MM 10178 10.738

%

り ,.
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t08t2017 - Case No. 33/5/81 (M/s Bhandari Foils & Tubes Ltd.)
(Advance Authorization No. 0310812490 dated 13.04.2017)

Advance Authorisation may be ratified as under:

l. Words "of relevant grade" may be suffixed with the description of import item and its
quantity may be allowed as 285715 Kgs. as 1.20 Kgs./Kg. content in the export item after

taking clue from SION C-594.

Norms committee may take a view
/多
~

(S.K.Jain)l.覇iぉ 'し・λ
Development Officer

Norms Committee Ⅱ
DIPP No.12/62/2017¨ TSW/93 dated 18/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 2210812017 - Case No. 3415/81 (M/s Bhandari Foils & Tubes Ltd.)
(Advance Authorization No. 03 I 08 I 2489 dated 13.0 4.2017)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade" may be suffixed with the description of import item and its
quantity may be allowed as 128572 Kgs. as 1.20 Kgs./Kg. content in the export item
after taking clue from SION C-594.

Norms committee may take a view
―
P^

Development Officer

Norms Committee Ⅱ
DIPP No.12/62/2017¨ TSW/94 dated 18/09/2017

1
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Departlnent of lndustrial Policy`L PromotiOn

(7rSW)

NC ⅣIeeting dated 22/08/2017-Case No.3/11/81(M/s Jay Bhawani ⅣIetal lndustries)

(Advance Authorization No.0310812720 dated 24.04.2017)

Advance Authorisation may be ratified as under:

l. Quantity of import item may be allowed as applied for i'e' 102000 Kgs' as

1.02 Kgs./Kg. content in export items'

Norms committee maY take a view

' -tTT.,ltL'tL.
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/62/2017-TSW/97 datcd 18/09/2017

け
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NC Meeting dated 2210812017- Case No. 9/5/81 (M/s Shivalik Bimetal Controls Ltd.)
(Advance Authorization No. 0510402399 dated 01.05.2017)

Advance Authorisation may be ratified as under:

l. Words "Relevant" may be prefixed with the description of import
items at Sl. No. 1 &2.

2. Quantities of import items at Sl. No. 1 & 2 may be allowed as

90900 Kgs. & 10100 Kgs. respectively as 1.01 Kgs./Kg. content in
export item.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/62/2017¨ TSW/105 dated 18/09/2017

硼

'0r@'l
Department of Industrial Policy & Promotion

(rsw)

(S.K.Jain)
Development Officer

9'
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 22t08t2017 - Case No. l2l5/81(M/s KEI Industries Limited) (Advance

Authorization No. 0510402415 dated 02.05.2017)

Advance Authorisation may be ratified as under:

1. Net weight of export products may be specified as under:

sl.
No.

Net Export
Weight
Kes./Km

Ｓ‐
。
Ｎ。

Net Export
Weight
Kss./Krn

Ｓ‐
．
Ｎ。

Net Export
Weight
Kes./Km

Ｓ‐
．
Ｎ。

Net Export
Weight
Kes./Km

1 393.3 7 2450.1 3 426.8 19 815
つ
４ 301.3

０
０ 4644.9 4 188.2 20 1029。9

り
， 492.8 9 924.2 274.1 21 1418.l

4 696.9 10 3423 1 6 373.1 22 279.5

5 264 782.8 7 461

6 207.3 12 1358.1 8 646.1

.No1viz.CopperWireRod/CCRod(ECGrade)/Copper
Cathode (99.gg%purity) (Electroly.tic grade )may be allowed as under:

For Export products mentioned at Sl. No. 5,6 &. 14 to 2l as per Engineering Table-4.

For Export product mentioned at S1. No. 22, as 1.01 Kgs./kg content in the export

product.
3. Words " Semi Conductive XLPE Compound" may be deleted from the description of

import item at Sl. No. 2 and quantities of XLPE Compound of relevant grade may be

allowed as 1.05 Kgs./kg content in the export products at Sl. No. 7 to 10.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. I to 22.

5. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 22.

6. Quantitly of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire may be

restricted as 7177.9 Kgs. and may be allowed as 1.02 kgs/kg content in the Export

products at Sl. No. I to 4,7 , 8, ll, 12 & 14 to 22.

Quantities of import item at Sl. No 6 viz. Aluminium Wire Rod(EC Grade)/ Copper

cathode (99.99%purity) (Electrolytic grade )may be allowed as under:

For Export produits mentioned at Sl. No. I to 4, 7, 8, ll & 12, as per Engineering

Table-5.
b) For Export products mentioned at Sl. No. 9, 10 & 13 as 608-2 Kgs./Km,

2387.5 kgs./Km &244.9 Kgs./Km respectively, taking clue from Engineering Table 5.

Norms committee may take a view

'as-/ - ffi.rr_r .(S.K.Jain) L
Development Officer

Norms Committee II
DIPP No. 1216212017-TSW/106 dated 1810912017

2.
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(S.K.Jain)
Development Officer

DepartIIlent of lndustrial Policyど &PromOtiOn

(TSW)

x.Ymi難‖盤盤託就∬諜:鶏
νtt MS】 amOnd Enginettng Chnmり
410163049 dated 02。 05.2017)

Filn may be asked to submitthe following details:

1. Information in respect of S1. No. l ,3,4, 5 &, 11 of Standard Deficiency

Format, exPort item wise.

Norms committee maY take a view

ヴ
綱̈

Norms Committee I
DIPP No.12/62/2017¨ dated 18/09/2017
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DepartEllllent of lndustrial Policyと &Promotion

(TSW)

NC Ⅳleeting dated 22/08/2017-Case No.8/11/81(Ⅳ 1/S Param lndustries)(Advance
Authorization No.0310813249 dated 12.05.2017)

Fillll rnay be asked to subrnit the following infoHnationi

l.Information in rcspect of Sl.No.11&1lA of Standard Deflcicncy Follllat.

2. Area ofexportitem&import itcln.

3. Thickness ofimport item.

Norlns comrnittec may take a vlew

一

tツ1。 ■,/レ ´ レ l.

(S.Ko Jain)
Development Offlcer

Norms Committee I
E)IPP No.12/62/2017-TSW/110 dated 18/09/2017

″
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 22t08t2017 - Case No. 7/11/81 (M/s Param Industries) (Advance

Authorization No. 0310813563 dated 25.05.2017)

Firm may be asked to submit the following information:

Information in respect of Sl. No. 11 & 11A of Standard Deficiency Format'

Area of export item & imPort item.

Thickness of import item.

Norms committee maY take a view

１

２

３

2-T-o1un[L-,r_
(S.K.Jain)

Development Officer

Norms Committee I
DIPP No. 1216212017-TSW/1 I 1 dated 1810912017

―
―
―
―
Ｉ
Ｌ
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r,DEPARTMENT OFINDUSTRIAL POLICY&PROMO丁 10N
(TSW SectiOn)

subject: i) Advance Authorization No. 0310g14032 dated 16.6.2017;
ii)Advance Authorization No.0310814030 dated 16.6.2012- M/s. Nicomet

lndustries Ltd..

Ref: i) DGFT U.o. No. olt}ltsotzsTtAtr/ 18/DES-u/281 dated 16.8.2011
ii) DGFT U.O. No. 01181150t243/AM 18/DES-ll/282 dated 10.8.2017

DGFT may please refer to their above mentioned cases and the following
information may be asked from the firm.

i) Complete calculation for requirement of raw materials indicating materials
balance, chemical reaction and molecular weight of each raw material and
export product.

ii) lmport content of raw materials in export product and also to indicate
nickel content in import item no. 1.

iii) Manufacturing process indicating stage wise wastage of raw materiat for
manufacturing of export product.

iv) Consumption of all the raw materials with corresponding production of the
export product for the last three years duly certified by concerned Central
Excise / Chartered Accountant.

v) Commercial value of Cobalt Salt produced in the process as by- product.

AND LAL)
Consu:tant
05.9.2017

12田研 SWI川

Copy to:shtt S.K.」 ain,D.0.,DIPP.

レ
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Department of lndustrial Policy&Promotion

(TSV/)

NC Meeting dated 22ノ 08/2017‐ Case No.6/11ノ81(14/s Param lndustries)(Advance

Authorization No.0310814090 dated 19.06.2017)

Firm rnay bc askcd to submit the following inlormation:

Information in respect of Sl. No. 11& l1A of Standard Deficiency Format'

Area of export item & import item.
Thickness of import item.

Norms committee may take a view

１
‘

う
‘

０
，

ll句

理 ・0箸
.υ 11

亀I静高た
Development Offlcer

Norms Committee l
DIPP No 12/62/2017-TSヽV/114 datcd 18/09/2017
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Departlnent of lndustrial PoliCy`&PromotiOn

(TSW)

NC Meeting dated 22t08t2017 - Case No' 10/11/81

Authorization No. 0510403181 dated 20'06'2017)

Advance Authorisation may be ratified as under:

(M/s Goel Steels ) (Advance

1'Words..containing196000Kgs.ofNon-MagneticstainlessSteelGrade20l,,maybe
suffixed with the description of export product'

2. words ..of relevant thickness una gruai" may be suffxed with the description of import

item and its quantity may be utto*.Ja, uppt.a for i.e. 215600 Kgs. as 1.10 Kgs'/Kg'

content in the exPort items'

Norms committee maY take a view

TSⅧ
“

倣 d ttЮ 9/2017

/レ
´

(S.K.Jain)
Development Officer

一 ～
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郵
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Department of Industrial Policy &
(rsw)

NC Meeting dated 2210812017- Case No. 13/11/81 (M/s
Authorization No. 0510403225 dated 23.06.2017)

Promotion

Jindal Saw Limited) (Advance

Firm may be asked to submit the following information:

1. Information in respect of Sl. No. 3, 4 &.5 of Standard Deficiency
2. Details of manufacturing activities on import items , if any

Norms committee may take a view

Format.

(S.Ko Jain)
Development Offlcer

″ゝd, )

Norms Colllmittee II

E)IPP No.12/62/2017-TSW/117 datcd 18/09/2017

ギl

しこコじきグ・ 二・
 ‐``. い

/多 /酵 卜、
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(S. K. Jain) ' )
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22108t2017 - Case No. 11/11/81 (M/s Siechem Technologies Pvt.

Limited) (Advance Authorization No. 0410163295 dated 29.06.2017)

Advance Authorisation may be ratified as under:

1. Quantity of import item at Sl. No. I may be allowed as 14247 .2 Kgs. taking clue from

Engineering Tables 4 & 5.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/62/2017-TSW/118 dated 18/09/2017

―
‐
7`―
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Norms committee maY take a view

ワ

■蘇 ′ヽぁり

Departllllent of lndustrial Policyど L PromOtiOn

(TSW)

】|litlliご lll∫1(:l孟1:I::::‐1:篇群おチ:liザ,lM/S IKEI Industries Lilllited)(Advance

Firrn inay bc askcd to subrnit the fo1lowing information:

1. Net weight of each Cable.

2. Material balancing viz. net content of each imported and indigenous input' for

each cable.

3. Tabular statement giving total requirement of each raw material' export product

wise.

(S.K.Jain)
Development Officer

:寺:岸IRI:号号テ:〕力晏illTsw/119 dated 18/09/2017

〃
F事
♀
l

Ⅵ腋 ぶ 篤 貯
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Department of lndustrial Policy&Promotion

(Tsu/)

NC Mceting dated 22/08/2017‐ Case No.16/11/81Mノ s KEI Industries Linlited)(Advance

AuthorLation No.0510403354 dated 07.07.2017)

Fillll rnay bc askcd to submit the follo、 ving information:

1. Net weight of each Cable.

2. Materiaa balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

Norms Committee II
DIPP No 12/62/2017-TSW/120 dated 18/09/2017

(S. K. Jain)
Development Officer

塩 熙 AP

盟 ♯:革彙IF
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(S.K.Jain) '-
Development Officer

Depart】ment of lndustrial Policy`&Promotion

(TSW)

NC PIeeting dated 22/08/2017-Case No. 12/11/81(Ⅳ 1/S Tempel Precision IⅥ etal

Products lndia Pvt. Lil■ ited) (Advance Authorization No。  0410163324 dated

ll.07.2017)

Advance Authorisation may be ratif,red as under:

1. Words "Relevant " may be prefixed with the description of import items at Sl.

No. 1 to 4 and their quantities may be allowed as 1.02 Kgs./Kg. content in

export items at S1. No. I to 4 respectively, as claimed by the applicant.

Norms committee may take a view

Norms CoIIImittec I

DIPP No.12/62/2017¨ TSW/121 datcd 18/09/2017

蹴 鄭
…ViNOD KuMAR κASHVAP

mvl urtⅢゞ |`=.● | ・ヾ 3“●7‐曲
磯 訥 こ

“
lt 11・  ■1=,F→0判 r_■
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Depart】ment of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 22/08/2017… Case No。 15/11/81 PI1/s KEI Industries Limited)(Advance

Authorization No.0510403376 dated 12.07.2017)

Firm may be askcd to submitthe fo1lo、 ving information:

1. Net weight of each Cable.

2. Materiai balancing viz. net content of each imported and indigenous input, for

each cable.
3. Tabular statement giving total requirement of each raw material, export product

wise.

Norms committee may take a view

Norms Co】mmittee II

DIPP No.12/62/2017-TSW/122 dated 18/09/2017

-30-

tと二朧AP
f憂温嘉i∬i]]翼薫峯:
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(S.K.Jain)
Development Offlcer
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t0812017- Case No. 17111/81 (M/s Padia Exports Pvt. Ltd.) (Advance

Authorization No. 0510403400 dated 14.07.2017')

Advance Authorisation may be ratified as under:

L Export item to contain 460 MT of Non-Magnetic Stainless Steel Grade 201.

2. Words "of relevant thickness" may be suffixed with the description of import item and its

quantity may be allowed as applied for i.e. 506 MT as 1.10 Kgs./Kg. content in export item.

Norms committee may take a view
, +-,--

(ra1...t1L.|,
(S.K.Jain) 'b

Development Officer
Norms Committee II
DIPP No. 1216212017-TSW/I23 dated 1810912017

^
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22108t2017 - Case No. 1/11/81 (M/s Apar Industries Limited) (Advance

Authorization No. 0310814921 dated 31.07.2017)

Firm may be asked to submit the following information:

1. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cablelBuyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view
4- ^n-/ 

-
Z>1 t pt.

(s.K.Jain) 
rt L'rL

Development Officer
Norms Committee II
DIPP No. 1216212017-TSW/124 dated 1810912017
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Government ofindia

Department of Heavy lndustry

TSW(B)SecJon
*****

Ref: lD No 1/81/50/515/AM 12/DES‖

AA No:310683926-Alstom Projects

Documentary evidence
vis-i-vis the cif value of raw
req uest.

regarding sale proceeds of CRNGO Waste
material may be provided to examine the

Dv DGFT′ DES‖

FNo3/50/2012-TSヽハノ(3)dated 22/8/2017

(K.K. Tiwari)
lndustrialAdvisor

n^\\l( )..--'
.,,.

ffi< 3-tr olqq
VINOD |(UM,..R I(AStIYAF

||!nln arorr nr.D.!' .lna?,nral

fmY' ar.r, {irrGi.}lrrdtr
ori..aq.ic or-.ri L :!' rt'n.o^ r'.4.
{'F \a Eir'!inr-.

s.rtr {.r-r {J ,:1...h
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Departlnent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 22/08/2017-Case No.A/R-229(Ⅳ 1/S KEI Industries Limited)(Advance

Authorization No。 0510401144 dated 05.01.2017)

As exports have already been completed and content of "Nylon Compound" has been

indicated in Shipping Bills , for the purpose of redemption, description of export items at Sl. No.

I to 4 may be restored as per Advance Authorization.

Norms committee may take a view

´
´

(S. K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/62/2017-TSW/229-A/R datcd 18/09/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t0812017 - case No. A,/R-230 (M/s KEI Industries Limited) (Advance

Authorization No. 0510400797 dated 14.12.2016)

As exports have already been completed and content of "Nylon Compound" has been

indicated in Shipping Bills , for the purpose of redemption, description of export items at S1. No.

14 to 35 & 45 to 68 may be restored as per Advance Authorization.

Norms committee ma1 take a view

‰

くЛttL
Development Ofrlcer

Norms Committee Ⅱ
DIPP No 12/62/2017-TSW/230-A/R dated 18/09/2017
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Tele.23036401

V
DoT'sI.Do No. 15‐02/2017,IP dated .07.2017

-86-

ユ
Government of India

Minlstry of Communications
Department of Telecommunications

(Investment Promotion Cellf
Sanchar Bhawan,

2O Ashoka Road, New Delhi - 11OOO1

Subject: Clarification sought by DGF"[ in respect of Advance Authorization
No. 1LLOO267L2 dated 25.OL.2OL2 - case of M/s Vindhya Telelinks
Ltd., Rewa (MPf .

Kindly refer to DGFT's Uo No. 01/8rlso/s2glAM-12/DES-2/01 dated
O3.O7.2017 on the above mentioned subject, requesting for the comments of this
Department. The comments of this Department are as und.er:

"i. The allowed wastage percentage for Copper and Polyethylene remains
unchanged i.e. 1% for Copper (being precious metal) and,2o/o for polyethylene.

ii' Calculation of Continuous Cast Copper wire rod has been reworked and
the reworked quantity, after allowing 1%o wastage, is 2436 g7.25 Kg."

2. This has the approval of Joint Secretar5r (T), DoT.

AP

壁轟:避就・

Vピ:壼亀盗孫「11
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同話瀞 牡

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 22t08t2017 - Case No. A/R-243 (M/s Apar Industries Limited)
(Advance Authorization No. 3410042884 dated 24.01.2017)

Firm may be asked to submit the following information:

1. Calculations for the net content of 1115.675 MT of Aluminium in the export

item(ACCC) supported by the size and area of Aluminum wires.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/62/2017-TSW/243-A/R dated 18/09/2017
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